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;.. ORISSA ACT 17 OF 1991
I[THE ORISSA ZILLA PARISHAD ACT,1991)

(Received the assent of the Governor on .the 2nd July 1991, first published in an
extraordinary issue of the 0r1ssa Gazette dated the 5th Ju!y 1991 ]

" AN ACT 1o ESTABLBH ZLA PARISHADS IN THE STATE OF ORISSA
- 'Whereas it is expedient to provide for the establishment of Zilly .Parishads in
the State of Orissa and for:matter connected therewith or incidental thereto in the
mapnper hereinafter appearing ; )

) "It )5 - hereby enacted by the leglslalmc of the State of Orlssa in the Farty-
second Year ot' the Republlc of Indla as follows

IR - . Lo : CmPTERI
PanumNARY

1 (1) This, Act may be mllcd the Orlssa Zilla Panshad Act 1991

2["”’“‘"‘“"" N VA B { shall extend ‘to the who[e of the State of 01’155&. i

ment and
application}

Dafinitane.

Provided that save as otherwise expressly contamed in this Act nolhlng hereip Orisa Act
shyli epply to any local area.to which the provisions of the Orissté Municipal Act, 23 of 1950,
1950 or to any area to which the provision of the Cantoaments Act, 1924 have been, 2 of 1924
or may hereafter be, extended.

(3) This section shall come mto force at Once and the remaining provisions of
this Act shall come into force on such date as the Government mey, by notification

appo: ot.

(4] Any uotlﬁmtlon, order or rule- aud any appomlmenl to an oﬁice to be
issued or made or any election to be held under this Act, may be &o issued made
ot held after the date of passing of this © Act and - shall take effect op  the date of

coming into force ol the remaumng prowstom thereof in pursuancc of the nohﬁcauon

"jssaed under sub-secllon [3)

5) L X X X 1 :1
2. In this Act, unless the context ot'herwnse reqmres-—- !

(a) "BlocK" means the Block notlﬁed unde1 secllon 15 of the Orissa Pnnchayat Oriusa Act
samiti ‘Act, 1959; g 7 of 1960

I

[l{(a-l) “Council™ .means the State Council, of‘ Parishads consntugd _under’

"-ZI section 31—A, . o L o

(a -2) “Elcctlon Comn:ussmn" meaps the Statc Elecllon Cummlssmn consisting

“of a State Election Commissioner apr omud ty the Coverror under Amcle
243-K. of the Constltuhon and T . . ] .

(a-3) “Hinance Comrmss:on means the the Flnance Cormission constituted
by the Governor under Article, 243-T of the Consutuhon,] .

-(b) “Government” means the Goverpment of Orissa;

(c) “Grama" means 2 Grama constituted uuder the Orissa Grama Panclkayat$ Ozlssa Acl 1
: Act 1964 . L . of 1965,

' ',_1.”15015 statement of ohjdcts ‘and reasons see Orissa Gezeite, EMIEOI(’-]’IHI}',IGFKd the 2Cth
March, 1991 (No. 309). )
2. Substitnted by Orissa Act 17 of 1993 s 2 (a)
3. Omitted by Orisaa Act 17 of 1997 s. 2
4. Insgeried by Orissa Act 17 of 19935. 3
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THE ORISSA ZILLA PARISHAD'ACT, 1951
(L7 Yol orisda- Act 17 or 199§ Hoas
Lhera T (Secs 2—3) B

@ “Grama Panchgyat" means the Grama Panc}rayat constltuted under the ?f'“f’g%ct
‘Orifsd Grama’Panchaydts-Ait; 1964 - AL

"€) “Ofﬁf'{al"' shall have reference fo  Government official: ?'a_,qd .'the'f"ﬁ?ord
“non-official”- shall b3 construed accordmgly, Lol -
.';rr . r -
f) “ordinary resident in any area” with all its gramatlcal vanatlon and cognate
‘ expressions ‘shall have reference to- a person’ whose. name finds'place in Lhe
electoral roll for the time being in-foree preparéd under the Represeutation

of the People Act, 1950, in so far as the roll relates to such areas; 43 of 1930

(g) "Panchayat Samiti" hereipafter referred to as the “Samiti’” means, the ?’iﬂg‘:gf

Panchayat Samili constituted under section 16 of the Orissa Panchayat
Samiti Act, 1959;

1[(g-1) **Parishad area™ or wgeda of Par:shad" sha]] ‘mean the territorial area Orlssa Act
of a district excluding any Municipal area as defined in the Orissa Munci- 23 0f 1950,
pal Act, 1950 and any other area which is specified for thé time being to be y
an industrial township under that Act or to which .the provisions of the20f ,1924 .

Cantonmems Act, 1924 is extended,] S T

Lecll R T -

el .(h) “populanon ‘means - poplllatlon as ascertalned In the last census which
; St ‘the relevant figures have been publlshed SR . R

o

(i') "prescrlbcd” means prescribed by rules ;
NI : i A

S { }J' “ ules ‘means the. »rules madeunder tI'us Acl

1[ (j-1) “Scheduled Arers” means the Scheduled Areas as referred to in clause
(1) ofArtrcle 244 ot‘the Qonstitution; ] - ... ...
LT L | L N L S R
(k) “yeer mmns the ﬁnanclal “year; . I

(0"‘lela Parlshad" heremafler referred to as thc' “Parlshad" megns the body
constituted uader sub—sectron (1) of section (3).
N
CHAPTER I

Cons'rlrunon OF ZILLA PAmsHAD:. AND Immn mmc'nons

Conmlutlon 3. (l) The Government may, by nottﬁmtron. constitute a,,Parlshad for every
End function dl Stflct

of Parishad.

(D) Every Pdrishad shall by the mame of the district for whlch rt is oonstltuted
be a body corporste hawng perpetual succession and a common seal'and subject
to any restriction apd qualification imposed by or under this Act or any other
enactmént shall have, the power to aquire and. hold property,Jbo)h .mgvable and
immovable, 1o transfer any such property held by it, to enter into-contract and to
do all other things as may be considered necessary, proper or ¢xpedient for the
_purposes, of this Act and may sue and be sued in its corporate name. _

(3) Bvery Parishad shall have the poWer to— - Ja

() undertake schemes or adopt measures including-giving of financial assistance
relating to the development of apricnlture, social forestry, live-stok
industries, co-operative movement, rural credit, -water-supply, distribution
of essential commodities, rural electrification lncludlng distribution of
electricty, minor irrigation, public health and sanitation including establish-
ment of despensaries .and hospitals, mmmumcatnons, primary, seeonda.ry
ancll adult education mcludmg welfare and other objects. of general public
uyility ;

1. Inserted by Orissa Act 21 of 1995s. 2
2. Inseted by Orissa Act 17 of 1997 s. 3

.50 o0 eyt T e
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THE ORISSA ZILLA PARISHAD ACT, 1991 %
‘['missa Act. 17; of 1991’]
! i ' : LT

W . . (Sec 43) ,:_'“." Coe

AT I 1 "

2T (i) prepare plans for eeonom:cedevelopment dod scc:al Justtee

. . ol
B

TR |

(ii-a) implement schemes for ¢conomic development aad’ soc|al Justlee ana under-
. take excoution of any olher scheme, performance. ofiany. act or mandgement
of dny:institution ot organisation, as-ilie Government may, by order, entrust
10 it including those in relationto the matters listed in the Bleven@h Schedule
to the Constitution of India, subject to. such terms and condltmns a5 may
.,  be spec:ﬁed in the order ;] . A :
(iii) manage or maintain’ any work* of publlc ut:h(y or any lnstltullon vested
in it or under 1ts comrol and- management

_ uv} gra.nt gid. lo any school, pubhc llBrary, pubhe,lnaumuon or publlc welfarq
orgamsanon wnhm the dlslnct . e _'._,- . :.f'_. RURTT.

“(vj contnbute euch sums as may be qgw,d upon towatds thp cost of mamtena,qee
of any institution tituied outside the district which . is- sbeneficial 1o . apd
habitually uscd by the ‘inhabitants of the Dlstrlct _ -

'(w) establlsh SChO].ﬂ.l'ahlpa o ‘award supends mthm the State for the furtheranee
of technical or other speclal forms of ed?eathni.l o
:'[(vu) . jrf" RS *' L L e ]

: (wn') m:ke grauts to Samitis or Grama Pa,nchayats wnthm l.hc dlstrlct

)

(ix) contribute,; with the approval.of Governmen!, such . sums.as (it may
-decide tewards the, cost: of. water-supply : or . anti-epidemic ‘measures under-
taken by a Mumetpahty of Notified -Area Council within the district ;

(x) adopt. measures 'fgr the ‘relief df distréss--- - - o nT 0y

(xﬂ co~ordmate and mtegnte the deveropment plaus and the schemes prqﬁu-ed, .

by a Samiti in the"district ; e

o _‘s,[.(J‘-"_h): el U -‘. R ST TE9Y . '.:,"; 1. .

i LT ae s it
{xm) prepare, execute and super\r:se the dlstnct plau rclatlng to T o a N

i
I «n

(a) monltonng and. supemsron of programmes like Jawabar Koéga.r Yojamf'

(JRY'JJto be directly implemented by Grams Panchayats -an: Panc )’at
Samitis ;
2 . () implemsatation of anti-poverty programmes and monltorlng supemsnon
thereof ;
Q:) discharge of rcsanSIbllltleS 'and functions as assngned to the Dlsl.nct
B Rural Development Agencies’ from time to time ; and I
(d) distributjon of untied funds..:. . - = - =~ SRR RIS roarat
.. Explanation—The. expresswn, ' _' A -

(1) a “District Rural Development Agency" mmns a soelety registered under
the Societies Registration Act, 1860 and- ‘sponsored by the Ceniral Govern- 21 of 1850
.ment for 1mplementanon of Integrated Rural Development Programme

e ;" 'in the State.

(2) “Yawahar chgar Yojana" means the Jawahar Ro_]gar Yo]ana as defined in

, the Orissa Grama . Panchayats Act, 11964 Orlssa Ach
.G ..;;-‘u._ - 1 of 1965,

1. Substituted by Orissa Act 21 of 1995 5. 3 - o
2. Omitted by Orissa Act 4 of 2001 9.2 e e
3, Omitted by Orissa Act 17 of 1997 5. 4 () AT AT SN IC JP SRR
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THE ORISSA ZILLA PARISHAD ACT, 1991
[ Orissa Act 17 of 1991 ]
© 7 ( Secl 3-5)

(& Notwithstanding anything to the contrary in any other law for the time being
in force, for the purpose of efficiently performing Its functmns under thls Act, everv
Parishad may, within the limits of.its jurisdiction,— | ce e

@ collect such data as it deems mecessary ;

(b) pubhc statlsncs or. other lnformuucns relating to the vanous aspects of the
SRS regulatlon of : the developmentil activities of - Grama Panchayats and
i ..Samitis in the district ; . . . .

() requu-e any Grama Panchayat or Sﬂ.n:llll to fucnish such information as may

be required by it in relation to the measures undertaken by thal Grama

y Panchayat or Samiti for the regulation of its developmenta.l activities and
" 'such other matters as may be presertbed . .

(5) Every non-official member of g Parishad shall, subject to such restrictiops as
may be prescribed have "pawer to inspect:and supervisé the primary educational
. institutions, hospitals and dispensaries, agricultural farms and veterinary dispensaries
: and hospitals situated within the jurisdictions of the Parishad and shall submit his
teport along Wwith his suggestions to the - Parishad ‘which' shall, after ‘examining the

same, advise the Government as to the course of acticn to: be adopted M

1{*(6) Notw;thmandmg anythmg to the contraryin thls Act or in aay other law
<o, for the time bemg in force, in the Scheduled Areas,—

{a) no prospectmg licénse or mlnmg lease for Mminor mmerals or congession for
the exploitation of minor minerals by auction shall be granted under any
Jaw on or after the commengement of the Orissa Zilla Parishad . (Mend.

ment) Act, 1997, except with the prior recomméndation of the’ Parishad ;

(b) no -acquisition of :dand- for developmeat projects and ‘for: réseitling or
rehabilitating. persons’ affected by -such projects shall be made under any
~law withoug prior consultahonmththel’ans d~;-and’ Lo

(¢) the Parjshad shall plan and manage the minor water bodies.”]

Smnding 4. For the efficient discharge of its functions the Parisahd shali constitute Standing
Committess Committees whose numbers, composition, poWers and functions shall be such’'as may
of Parsad e preseribed !

Provided that the Parishad shall have power to co-operate s.uch'*nunib"éi"of"persous
from outside as may be pmcrrbed

‘

Annpal 5 (1) The Panshad shall prepare in such’ form and at such tlme each year

weport, as. may be’ prescribed, an apoual report giving e true and. full accounl of its
actmtm ndunng the previous year- apd copies thereof” shall bé. foiwarded o (he
Government.

:.(2) The Government shall lay on the table of the Legm]ature all such reports
together with their comments thereon.

(3) Every Parishad shall furnish . to-the Goverament  such _returns, statistics and
other infarmation With respect to ‘its activities as the’ Government may from time to
time require. i
Mem of 2 [ 6. (1) The Parishad shafl consist of the followipg members, nathely‘—
Parishad. (@) One member elected directly on the basis of . adult- suffrage . from
every constituency mthm the 3 [Panshad area] :
(b) Chairman of each Samitj ‘situated within the dtstnct

(c) Every member of the House of the People and of the State Legislative
Assembly representing COnStltuenGICS which compnse wholly or pa.rtl,v
the area of the Parishad ;

(@) Members of the Council of States who are reglstered as clectors wnthm
the area of the Parishad.

1. Ingerted by Grissn Act 17 of 1997 S. 4 (ii ]
2. Substituted by Orissa Act 17 of 19533. 4 - : S
3, Substituted by Orjssa Act 22 of 1994 5. 2 IR T
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THE ORISSA ZILLA PARIS{-IA]f) ACT, 1991

‘L Onssa Act 17 of 1991
“(5¢c. 6Contd.)

1[ Explanation—For the purpgse of clause (a) “constuuency" shall mean a conatj-
iuency as may be détermingd uader sub-Section (3-A) subject to Constitution. ]

(2) The names of the miembers of the Parishad‘shail be published in the

Gazene

(3) (@) Seals shall be reserved for the Scheduled Castes and the Scheduled Tribes

ip every Parishad apnd the pumber of seats so reserved shall bear, as

nearly- as may be, the same proportion to the total aumbet ol seats to

be filled up by direct cléction in that Parishad as the population of the
. Scheduled Castes in .that Parishad area or of the Schedunled Tribes inm

that Parishad area bears lp the total population of that arca and such

seats shall be allotted on rolatmn to different cobpstitvencies in 2
+ Parishad :

Provided that where the population of the Scheduled Castes or, as the
. case'may be, the Scheduled Tiibes in a Parishad area is not sufficient for
reservatipn of any seat, one seat for the Scheduled: Castes or, as the case
may be, one seat for the Scheduled Tribes shall be reserved in that
Parishad area- *~ - T -

“- 3 [“Provideéd further (hat in the Scheduled Areas, not less than one-half of the

total number of seats to be ﬁlled b¥ such direct election shall be resenfed

.~ for the Schéduled Tnbes ;¥

v -(b) As -pearly as may be but not 1es:~, than, one-third of the total number of

seafs reserved under clause {(a) shall be reserved: for women belongingto
-the Scheduled Castes or, as the case may be, the Scheduled Tribes :

Provided that where only two seats ate reserved for the Scheduled
Castes or, as the case may be, the Scheduled Tribes, one of the two seats

_,..-shall be reserved for women belonging to the Scheduled Castes or, ay the

" case may bc, the Scheduled Tribes,

2" of (h:1) As'mearly as may be, but not less than, twentyuseven percentum of the

total number of seats to pe filled mp by direct election in every Parishad
]shall be reserved in favour of backward ciass . of clt:zens as referred to
10 clause (6) of artjcle "243°D of 'the Constnullon 1k, the prescribed
manner ¢ and skall be allotted by rotation to different  Constituencics
thereof]

Provlded that where, after reservation of the required nuinber of seats
for the Seheduled ‘Castes and the Scheduled Trikés in Parishad, the
remaining seats are found to be insufficiént for the purpose of reservation

' in favoul of backward class of citizens, as nearly as may be, but not Jess
“than twenty-seven percentwin of the remammg Seats shall be reserved

" in favour of Such ¢citizens in that Panshad

(b-z) As nearly ag may be but not less than ope-third of the total pumber of

seats reserved under Clause (b-1) shall be reserved for women belonging
tothe backward class of citizens :

Provided that where only two seats are reserved for the backward
class of citizens, one of the two Seats shall” be reseryed for women
belonging to the backward class of eitizen ; ] .

(c) Ag nearly as may be, but not less than, one-third (mcludmg the number of

. seats reserved for ‘women belonging to -the Scheduled Castes, ®{the
Scheduled Tribes and the Backward class -of citizens)] of the total

1. Substituted by Orissa Act 21 of 1995 s, 4 (i)

2. Inserted by Orissa Act 17 of 1997 5.5 () o N o : "~
3. Inserted by Orisse Act 21 of 19955, 4 (iiy () -° = = R
4, Added by Orissa Act 13 of 2001 5. 2 (3) (i)

5. Substituted by bid s, 2 (a) (ii) T A
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THE ORISSA ZILLA, PARISHAD, ACT, 1891
' L Orissa Act 17 of 1991 A
 {See, 6—-Comd )

number of seats to be ﬁlled up by dlre"‘t election in every Parishad shall
pe reserved-for womeén' and such ' seat§ ‘Shall- be dllotted b}' rotatlon to
different conpstitpencies -in the Parishad.’

L[{d) o rse e e SRR §

2[ ¢*(3-.a) The manner in which the Parishad area shall he divided into
constituencies for the purpose of clause (a), of sub-section (1) and the
geats therein shall be reserved for the purposes of “clauses (a), (b).
*[ (b-1), (b-2) and (¢) of sub-section (3), shall be as follows =

(a) TheCollector shall dev:de the Parishad area iato const:tuenmes in such
a manner. that— . :

(r) every constituency shall as far as pracucable ha.ve & popula.tion of
forty thousand or part thereof ;

' {\
Ir

(d)aconst:tueneydoes not ettend b_yund thc terrltonal lunlt of the
Block’;

(iii) the territorial arca of a Grama is not bifurcated ; and A
(:v)a conststuency is compact with due reBard to geographlcal featurc

()] "The coustltuenctes in which the density .of - population ot' 1he Scheduled
Castes and the Scheduled Tribes is bigher shall be reserved by ths
Collector for the Scheduled Castes and the Scheduled Tribes, respectvely
and shall rotate in descending order at every general ‘election [, and

. incase of backward class of citizens suoch reservation ' and rotation -
shall be in the prescribed manger. 1 o

(c)(:) The constituencies in every district shall bear the names of the
respective  Blocks and be arranved serjally in Qriya alphabetical
order. - AT EEN

(i) The name of every constituency so arranged senally shall :include its
“ar ecnal number in the dlstnct , . [

"o (d) After the names of censtltuenc;les are so arranged in On)'a alphabctlcal

- order, the. Co]lector shall reserve .the’. required number of const:tuenclc
" for women in the following ' manner :—

(f) reservation of constirpencies for women. shaJl be made for the
" Scheduled Castes at the frst instance [ then ‘for the Scheduled
-} Tribes and thereafter for the backward class of citizens] apd in
computmg one-third of the total number . of constituencies, the con-
stituencies feserved for women belonging to the Scheduled Castes
& [the Scheduled Tribss and the backward class, of citizens ], shall

be taken into account ;

(ii) out of the constituencies left jn the ‘list of’ Oriya alphabetical order
for candidates otber than “the - Scheduled - Castes, the Scheduled
Tribes and the backward eclass: of .citizens, the consmuency which
appears first and, thereafter, every third constitlency shall be
reserved for women, uatil the required quota jg completed ;

(ii) as nearly as may be, butnot less than, one-third of the constituencies
reserved for the members of the Scheduled Castes, the Scheduled
Tribes and the backward olass of the- citizons shall be reserved for
women belongiag tothe Scheduled Castes, the Scheduled Fribes and
the backward class of the citizens jn the manner hereinbefore
provided. .

1. Omitted by Orissa Act 21 of 199§ s, 4 (i) (b))
2. Substiluted by ibid 5, 4 (ii)) '

3. Imseried by Orissa Acl 13 of 2001 8. 2 () (i)
4. Added by fhid s, 2(b) (ii)

5. Substitwied by ibids. 2 (b} (iif)
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'THE ORISSA, ZILLA PARISHAD ACT, 1591
[orissa Act 17 of 1991] ’
' (Sec. s_cém:d)'

(e) The Collector shall prepare a'draft stat-'mcnt showing the division of the
Parishad area-into Constitueznpcies and the seats o be reservcd therein and
shall publish it'in his office notice board and'in the notice boards of the
Sub-Collectors, Tahasildars, Executive Officers of MuﬁlClpalltlcS and
.Blozk Development Officers .concerned, inthe prescribed manner and for
the. presenbed period, inviting ochcuons and suggest:ons from all Persons
-mterested within the said period. TR

() The Collector. shall, after considering the objectons and suggestions Eo
received and making such further enquiry as he may ‘deem fit, cause such
alierations 'as may be necossary t0 be made in thc darft ‘statement
.referred 10 in clause (e) and shall, thereafter,. prepare- a final -statement - = '
shoWwipg the division of the' Parishad area -.into ..constituencies and the - - /"’
seats 10 be reéserved thefain and submit.the  same to-the Government . . .
for approval. o s . et
X (g) on receipt of the!: ﬁnal state.ment from the Collcctor under clause (f}, the
- . Government shall, if it is satisfied that the -division-and reservations '
shown therein have been made ia accardance with the procedure provided
hereinbefore, accord ita approval and published the same in the Gazette,
whereupon the division of the Parighad area .. jnio’ consmuencxcs and
reservation of seats therein shall become. ﬁna] '

1(3-b) The reservation of seats wnder clases (a) and (b) of sub-section (3)
. shall cease to have effect on -the acp:ranon of 1he penod specified in
" article. 334 of the Constitution.

(4) (a) The election of members specified in elauSc {a) of sub-secuon {1) shal be
" held .in the prescribed manner :

. .,..

Provided that where such election is contested on polmcal party basis,
the candidales contesting such election shall' use their respective party
symbals. - SR . B

“(5). In'the absence of apy provision inthis Act or the rules, the SRR
provlsxons, of the -Representation of the People - Act, 1950 and tho 43 of 190
Representation of the People Act, 1951 shall mutatis mutandis apply. for 43 of 1951
the purposes of election to panshads in the follovnng Toatters, namely t—

(;) preparatlon rcwslon and updatmg of clectoral rolls

(u) appomumnt of Electoral Regl:trauon Oﬂiccrs, Pms:dmg Officers
-and Polling Oﬂicers o

(m] qaalifizatisas an dl:.:lnl:ﬁ .mo:; f'Jr rcglatratlon as voter ;

(w) such other matters which have to be, or may be requited to be,
dealt with for the purpose of conducting free and fair election.

(c) Unless the Election Commission, by order published in the Gazette
directs otherwise, 50 much of the electoral roll of the Assembly
Constituency for the time being in force as relates to a Parishad
Constituency shall, subject to such revision or updatng: as may “be
necessary, be the electoral roll of the Parishad Constiluency for the
putpose of election to the Parishad].

Explanation—Fot thz parposs of this sub-section,—

(@) "candidates” meags c.andldales duly sponsorcd by respective political
parties ;

(b) ““party symbol** m=ans the symbol allotted to a parncular political party
under the Elsction Symbois (Reservation and Allotment) Order, 1968 : and

{c) “ political party” means a ‘National Party’ or, as the case may be, a
‘State Party’ withip the meaning of paragraph 7of the Orde.r referred
to in clause (b). ) '

1. Inserted by Orissa Ac) 13 0f 2001 5.2 (&)
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(5) All thc members of the Parishad. mcludmg the C'halrpersons and the Vice-
halrperson thercof shall have the right to vote in the meetings of the
Panshad . . .

1 [(6) Notw:thstandmg anythmg coutamed in this sectmn, the Government
“may nominate to a Parishad - in the Scheduled Aress, persons belonging
to such Scheduled Tribes as have po represemtation in the Parishad:

- Providéd that such nomination shall not exceed- one-tenth of the total
'.-_;members to be-elected under.clause (a) of sub-section (1)

*[Superinten- . L AYGRAL ) The Supermtendcnce, direction and control of the preparation of
g‘%":'n&ﬂm';.:’- - electoral.rolls for, and the conduct of, all elections to Parishad ; shall
cﬁmol of . - ':. be.vested inthe. Election Commission." -
S,Lﬁg"si;; (2) The condition of service and tenure of “office of the State
Election -+ . ... Election Commissioner constituting the Election Commission shall be
Commlsslos. | .: --.. . such- as ilic Governor .may by rule determine under clause (2) of
el Article :243-K of - the Constitutions.
T . (3) The Governor shall when So requested by the Election Commission,

make avajlable 16 the Election Commission Such staff ' may be nece-
ssary forthe discharge of its functions. ]

. 3(#) The  Election Olﬁcch, Presiding Officers and any other officers
appointed ar desiSnated for the timé being for the conduct of elections

_ under this Act shall be deemed to be on deputation to the Election
Commission for the ‘period commencing on the date of the notifica-
tion calling for such election and ending with the date of declaration
of the results of soch election and, accordingly, such officers shall,
during that period ‘be subject to ‘the conirpl, superintendence and
discipline of the Election Commissjon. ]

Duration of - . 47, (I) Every Parishad, unless sooner -dissolved under this Act, shall continue
Parishad. . for five years - from the® date appointed for its first meeting referred to in
RIS secnon 8,and no longer. - ¢ o

(2) An electlou to constitute a Parlshad shall be complcted-—-
(aj before the expiry of {ts duration SpeCIﬁed in sub-section (1), or

(b) where a Parishad is dissolved before the expiry ofits duration. before
the explration of a period of 5jx months from the date its dissolution :

:Fr6V1ded that where the remainder of the period for which the dissolved
parishad .would have continued is Jess thap 9ix moanths, it shall not be necessary to
hold ano- election under'this sub-sectipn for constituting the Parishad for such
penod

¢ (3) The Parishad constituted upon the dissolution of -a Parlshad before the
expiranon of its_duration shall contigue .only for the remainder of the period for
which the dissolved Parishad - would ‘have cootinue under sub—sect:on {I) had it

2 not beenso dissolved. ]

~ Electlon of [ 8. (I) The members of the Panshad specified in clause (@) of sub-section (1)
presidios.  of section § shall,—
Prevident,

(@) at’its first meeting, which [shall be convened within twanty-two days, but
not before the expiry of seven days from the date of ] publication of the
pames under sub-section (2) of section 6, elect in the prescribed manper

* -a Chaijrperson .from among them';

- L, Inserted by Orissa Act 17 of 1997 s. 5(b)
. o 2. Inserted by Orisso. Act 17 of 1993 4.5
3. Inserted by Orissa Act 13 of 2001 s, 3 . .
4, Substituted by Orissa. Act 17 0f 1993 3.6 . el e -
5. Substituled byibid 5. 7 : .
6. Sybatituted by Orissa Act 13 of 2001 5. 4(')
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() at a subsequent meeting, which shall be specially convened for the puipose
within thirly -days from the date of the elccnon of the Chairpérson
elecl the Vice-Chairperson of the Parishad from among them:

: Provided that where the officz of the Chairperson is not reserved under
| this Act for women or where a Chairperson elected under this Act is not a

3 woman, the office .of the Vrce-Chalrperson of the Parishad shall be reserved for
Women. ' h

(2) Notwithstanding  anything to the contrary in sub-set:tion ()—

alvets

L@y qﬁiccs of the Chalrpersons in the1Panshads shall bc , reserved for -the

Schedulcﬂ Castes and the Scheduled Tribes and the number of. offjces so

’ resel‘ved for the Schecluled _Castes and the Scheduled Tribes, shail bear as

"nearly as may be, the same propornon to the. total gumber of such

 offices as the populauon of the Scheduled Castes and Scheduled Tribes
rcSpectlvely in the State bears to the total population of.the-State. :1f*],

: [<«Provided that’ in 1h3 Scheduléd Areas, oﬂiccs of Presidents. of ' ail 'the
Parlshads Shall’ jbc rcs°rved for the S"heduled Tribes,” ] ,

T

1

3[*(5) as nearly as may bs, but not less than, one—thu-d of the total oumper

. .of . offices, of Prcsldents reserved unde‘rnclaut‘ae ‘(@) shall be reserved for

‘women be!ongmg to the Scheduled Castes or, as the -case mdy be, thc
Scheduled Tribes ;

(¢} as nearly as may be, twcnty-seven pcrcentum of Iho oﬁ”xces of PICGldeIlts
in Parishads = shall also be reserved in favour of backward class of
citizens as referred toin clause (6)of article 243-D of the Constitution ;

{d} as nearly as may be, one-third of the total number of offiges of Presidents

reserved under clause (¢) shall be reserved for women belonging to the
backward class of citizens ; and .

(¢) as nearly as may be, but dot less than, oue-thlrd (including the number
of offices reserved for women bclongmg to the Scheduled Castes
Scheduled Tribes and the backward class of citizens) of the lotal
number of offices of Presidents in  Parishads Shall be reserved for
waomen. |

i (3 Rescivation of Offices of President under sub-section (2) for the
Scheduled Castes, Scheduled Tribes ; [backward class of citizens and Women ] shall

bemade by Governmenl by rotatlon among different Parishads and the reserva-
tion so made shall be published in the Gazette. |

. 3] (4) The procedure provided in sub-section (3-A) of Section 6 relatingto
| reservation of seats in the Parishads for the Scheduled Castes, the Scheduled Tribes
! ¢ [backward class of citizens and Women] shall, as far as may be, be applicable
: for the purposcs of reservation of offices of Presidents to be made by the Govern-
ment under sub-section (3).]

[ (5) The reservation of offices of Presidents under clauses (3) and (b) of
sub-section (2) shall cease to have effect on the expiration of the period specified
in article 334 of the Constitution, }

]

' 1, Omitled by Orissa Act 13 of 2001 s. 4 (li)

2. Added by Orissa Act 17 of 1997 s. 6

3. Sobstituted by Orissa Act 13 of 2001 ». 4 {ii)
| .4, Substituted by ibid 5. 4 (1)
f 5. Insented by Orissa Act 2] of 1995 5. 5
i ' 6. Substimted by Orlasa Act 13 of 2001 5. 4 (iv)
7. Inserted by ibid 2. 4(v)
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Presjdent 9, 1[(1)) The resolutions of a Parishad shall be given effect Lo by the President in
tObﬂﬂw whom Lhe eXecutive powers of the Parishad shall vest. In cases of emergency he

authority,  MaY take necessary action which shall be subjecl to the approval of the Parishad
" at its next meeting.

3 (2)] When the office of the President is vacant the Vice-President of the
Parished shall, for all the purposes of this Act, exercise the powers and perform
the functions of the President until the new President is elected.

(3) When the office of the President is vacant or the Pregident has heen
continuously absent from the district for more than fiftieen days or is incapacitaied
for more than fifteen days and there jis either a vacancy in the office of the
Vice-president orthe Vice-President has been continuously absent f{rom the
district for more than fifteen days or is incapacitated for more than fifieen days
the powers aod functions of the President shall devolve on an elected member
of the Parishad from out of a papel of three such members jn order of priority
nominated bY the Presidept in that behalf who sehall be the officiating President
and shall eXercise the powers and perform the functions of the President, subject
to such restrictions and conditions as may be préscriped, until the Ppresident or
Vice-President assumes office on being duly elected or, asthe case may be, taken
charge of his office.

(4} The President shall mominate the. pane! as referred to in sub-section (3)
within a period of ¢ce month from the dateof the first meeting of the Parished
failing which, the Parishad shall pominate the pagel in jts first meeting held
after the expiry of the aforesaid period of one month.]

Paymentof = 10, The President and the Vice-President shall be paid such honorarium per
&“}"’:ﬁ;ﬁ‘; month as may be prescribed by Govermment from time lo time.

and Viee-
President.

Mestings of 1L (1) A Parishad shall meet nol less than four times during any year for the
Parishad apd transaction of its business and a gpericd of mere than three months shall not be
conduct of allowed to elapse belween lwo successive meelings.

business. : .

(2) The business of the Parishad shall be conducted in the prescribed manner.

3 (3) Nothing in this Act shall prevemt any member referred to in clausss
t¢) and (d) of sub-section (1) of Section 6 to nominate a person to represent
him in any meeting of the Parishad exceptthe meeling convened under Eection 39-
where such member can not attend the m eeting due to other engagements,
‘and in every such case, the person so nomin ated shall bave the right to speak
in, and otherwise take part in the proceedings of, the meeting of the Pparishad
but shall oot, by virtue of this provision, bLe entitled to vote.]

Budget of 12. (1) The Chief Executive Officer cf the Parishad shall, in each year, prepare

Parishad. and place befoie the Parishad thicugh its President an or before the prescribed
date a budger estimate for the followl ng year containing such particulars as may
be preseribed and the Pamshad shall sanction the budget with such medifications,
if any, as it thinks fit and the budget So sanclioned sball be submitted to the Goverp-
ment 1n the prescribed manner.

(2) If, in the ccurse of a year, o Farishad finds it npecessary to alter the figures
shown in the budget with regard to its receipts eor to (he distzibulion of the
amounts to be expended on the di flerent services undertaken by it, a supplementary
or revised budget may be prepared, sanctiomed, submiited and medified in the
maaner . provided in sub-section (1) - S O

!. Renumbered by Orissa Act 21 of 1995,8.6 . . .-
2. Inserted by thid, 8. 6. S ey
3, Inserted by Orissa Act 4 of 2001. 1, 3. T L
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) (secs. 13—18)
Chief Brecu  13. (1) The Collector of the district shall be the Chief Executive Officer of the
and ils Parishad who shall, subject to the provisions aof this Act, exercire such powers

functions. and perform such functions as may be prcscribed
(2) The Statc Government may appoint such nwmber of Executive Officers to
the Paushad as may be expedient, who shall remain under the administrative
control. of the Chief Executive Officer and shall exercise such powers' and perform
such fupctions as may be presciibed.

(3) The 1[Prs:gv.:ct Officer, District Rnral Development Aﬂency] shalt be the
ex officio Secretary of the Parishad.

3[(4) The Chief Execntive Officer and the Secretary of the Parishad shall attend
all meetings thereof and may take part in the discussion therein, but shall not
have the right to move for resolution or to vote:]

CRHAPTER 1II
Zura ParisHAD FUND
Zilla Pari 14. (1) All moneys -received by the Parishad shall constitule a funa called the
shed Fund. “Zilla Parishac Fund”. The fund shall vest in the Parishad and: shall be applied
for the performances specified in this AclL and for such cther purposes and in
such manner as may be prescribed. _

(2) All' moneys 1eceived by the Parishad shall be deposited in the State Bapk

I]I:lldla or, with the sancltion of the Goveinment, in any other Bank approved
by them .

(3)'All orders o1 cheques against the Zilla Parishad Fupd shall be signed by
the Chief Executive Officer or other Executive. Officers as the Government may
by notification, specify.

Income and 15. \1) The sources of income of a Parishad shall consist of—
ture (1) the Cenual or State Government funds allolled to the Parishad ;
of Parishad.

(fi) prants from All-India Bodies and Instilutions for the development
of cottage, village and small scale industries apd the like ;

(#iF) such share of the land cess or any other cess or State taxes allotted
" under any law or fees as may be prescribed ;
(iv) income from endowments, trusts or other Jnstllutlon admin’stered by the
Parishad ;

(v) donations and contributions trom the Samms or l'mm the public inany
form.

(2) The expenses of the Parishad shall ipclude the salarles and allowances of

its emplovess, honorarium payable to the President and Vice-President. the travelling

: expenses Incurred by the members of the Parishad for attending the meetinps of

the Parishad, and any item of expenditure directed by the Government fo cairying
out the provisions of this Act.

® {Accoutits 16. (1) The Parishad shaell keep regular accounts of receiptsto and diburse*
pid apdi. ment from the Zilla Parishad Fund and such accounts shall be published in the
prescribed manmner.
(2) The provisions contained in sub-sections (2}, (3), (4) and (5) of Section
100 of the Orissa Grama Panchayats Act, 1964 shall mutatis nudtandis apply in Orissa Actl

regard to the audit of the Zilla Parishad Fund.] of 1965,
Review of o L * N - * 1
Finance, i[18. (1) It shall be the duty of the Finance Commission to 1eview the financial

position of Parishads and to,K make recommendationto the Governor as requmired
under Article 243-1 of the Constitution.

{(2) The Commission may, for purpose of maintaining sound ﬁnancxal position
of parishads, make such recommendaticns including measures ceeded for m prove-
ment of the financial position thereof, as it mey deem fit. -

'(3) The Governor shall cause every such recommendation' made by the Finance

COII]]IIISSIOII together with an explabatory Memorandum ‘as tothe: action taken
thergon to be laid 'before the Laglslatwe Assembly.,

1. Substituted by Orissa Act 17 of 1993, B. s(i} IR
. .fz Substituted by ibid 5. 8 (if). y e
*4-I'3, Substituted by Orissa Act 4 of 2001,'s"4. - iE e e

4. Substituted by Orlssa Act 17 of 1993, 5. 9. R et
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CHAPTER 1V ,
CoNTROL

Tnspecting 19, It ahall be the duty of the Government and such officers br augho’ri‘t-ies as
and supar- may be authorised by the Goveinment to see that the proceedings of Parishads
fntending  are in conformity with the provisions of this Act and " rthe rules, and that 1he
°fﬁ°°§3 of implementation of the decision taken therein and all aclions 'taken by (he Parishads
Panshad.  for carrying out the provisions of ‘this Ac and the rules are.free trom fravd,
mlsappropnanon, embezziement and . other cnmma.l\ bearmgs .

Power of 20 Ll) The Director of Grama Panchdyats. gs deﬂnod Cin “the Orissa Grama ivan Act 1
ontry of in- Panchayats Act, (964 shall bz the, Direeigr . of the Parishad Administcation in theof 1965.
SMIDB State (hercipafter referred to as the D;rec.tor)
Dﬁﬁtﬁ - . i el B s
(2) The Director or any officer. whom the Governmept may authorise in this ., .
behall 1::11ay al any time enlen upon and inspect or cause to :be.entered upon @dd -y .
mspectc —_ S o . . L

@) any lmmovablc property, or any work in progress, under the cunt:ol of
any Paushad , N .
(b) any School, Hosp1tal D1sp..n8ar Vaccination Station, Choultry, Dharmasalas
. or other institutions malntame by, o1 under- the control of any Parshad
and ady records, registers or other :documents kept m such msntuhon K

\¢) the office of any Pacrishad and any records, rcglstcrs or other documcnts
kept therein. L 5 . S e

{3) The Director shall have such other powers ’ and funclions as may be
prescribed by ths Government: from lime to time.

Access of 21. Subjéct to such Toles, as may be made in thai ;behalf, the Parishad and
nspecting  ils President and employecs shall, “at all reasonable: tlmes, Be: bound to afford to
officers to  (he officers and authontles referrad to in sections 19 apgd 20 such aceess to the
property or premises of the Parishad apd to all documents as may, in the opinion

FOPErt Y.

peopert. of such officers or authorilies, be necessary to enable them to discharge their duties
under the said sectioms.

Power to 22, The Director or any officer or person, whom the Government ~may empower

call for in this behalf, may—

report from _ . . .

Parjshad. (@) call for any record, register, or other document in the possession or

under the control of any Parishad;

(b) require any Parishad or its President to furpisk any return, plan, estimate
statement, account or statistics;

(¢) require agy Parishad or its President to furnish any information or report

on any makier con.nected with such Parishad;

(d) record in writing for the consideration of any Paishad or its Presideat
any observations which the Direclor or such officer or person may think proper
in regard to its proceedipgs or duties.

Powers to B, (1) The Government may, by order in visiting, cancel any resolution or

suspead for  order pagsed by a Parishad or by any of lhe authorities of such Parishad if, in

fo caOCX]l  thej i such resoluti r order—
et r opipion, suc olution or o

and orders, (@) is not lepally passed; or

(b} is in excess or abuse of the powers conferred by or under this Aect oris
against the public interest ; or

(¢) on_its execution,_is hkefy to ¢ausé danger to human lfe, health, or sat‘cty
or is likely to lead to a riot or affray:

Provided that nothing in this sub-zeclion shall apply to a rcsolutlon passcd upnder
section 39, i



425
1HE ORISSA Z!L1 A PARISEAD ACT, 1991
[ Orissa’ Act 17 of 1991 ]
(Secs. 23—27)

'~ (2).Government stali, before teking zclion unCer stt-tectice (1), give tl.e Parishad
an cpporlumity fer explapalicn.

(3) If in the opinion of the Director immcdiate aclion is necessary to suspend
any such’ resolution or order on any of the aforesaid grounds, he may, by orderin
writing suspend .the operation o [ the resolution or order and refer the matter to
Government whose decision thereon shall be fipal @ :

. provided that -where the Director makes an order on any of the grounds
referred Lo in clauses (a) anc {b) of sub-seclion (1), he shall also record
reasons. therefor in the said order.

Exiraordinary 24. (1) In cases of emergency the Directer may, subject 1o the approval of the
Pﬁ‘&?ogf Government, dircet or provide for the excution cf any werk, or the deing of any
: act which a Parishad or its President is empowered to execule or do, and the
immediate execution or doing of which is in his cpinton neecessary for the imple-
mentation of developmental plans cr safety of (he public and may dircet that the
expense of excuting such work or doing such zcl slhall te paid out of the Fupd

of the Parishad. ’ )

(2) If the expense is not so raid, ke may make an crder directing ke person
having the custody of the Fupd to pay it in priorily lo any cther ckarge agaipst
such Fupd. Such persca sktall, so far as the Funds lo the credit ef the Prarishad
admit, be bound to ccmply with such order. :

gg"“'ﬂ‘gﬁﬁ, 25. (1) If at apy time, i appears tc the Governmem. that a Parishad orits
,cu%;rm President hay made default in perferming any duty imposed by or under tnis Act
defaultof a or any other law for the time being in forwe they may, ty order in writing, fix
Parishad or a period for the performance of such duty. :

(2) If such duty is not performe_d within the pericd sofixed, tke Government
may appoint some person 1o perform itand may direct that the expense of performing
it shall be paid from the Fupnd withinsuch time as they may fix, to such person
by the Parishad. = - _

(3} If "expenses which the Government have directed under sub-section (2), to
be paid from the Fund. are not so paid, the Director, with previous sandlion of
the Government, may make an order directing the person having the custcdy of the
Fund to pay it in priority to any other charge against such Fund, .

“ ~{4) Such person shall, so far as the.Fuad to the crecit of the Parishad admit
be bound to comply with such order,

Removal of 26. (1} If, in the opinion cf the Government, the President or Vice-President of

President and the Parishad wilfully omits or refuses to cany cut or viglates the provisions of this

Vice-President Act or any rules, bye-laws or orders, made or issued thereunder or abuses the

of *powers vested in him and the Government are salisficd that [urther continvance
of such person in office would be detrimental to the intesest of the Parishad, they
may, by order published in the prescribed manner, remove such President or Vice-
President from office : . .

Provided thal no stuch order for removal 'sh'i._l[ te mace withcut giving the
person concerned a resonable cppertunily ol being heard.

(2) No person removed from the office of iPresident cor Vice-President under
this section shall, for a period of four years from the date of the removal, be.
ligible to hold any of the said cffices. : _ -

Revival ar 27. (1) Where any proceeding which was inpitiated under section 26 apainst any

removal person hiolding cffice as President or Vice-President of a Parishad - could not be

ploceedings. finglised due to the vacation of the office by the Piesident or- Vice-President, as
the case may be, by resignalion or otherwise and the said person is found to be
holding cfficc as -President or Vice-President of that Parishad during the term in
which: Le so vacated or during the succeeding term, .the Stale Government may’
direct- revival of the-said proceeding, whereupon- the said -proceedings - shall be-
proceeded: with from the stegeit had- reached by the date of vacation of the office
by the Presidept or the Vice-krestdent, as the case may be, and disposed of in
accordance with the provisions of the said section.
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| §

(2) ‘N> pirson removad from the offize ol President -or Vice-Presieent. as a- resul
of the proceedings So revived shall, for a period of four years from . the- Aate,
of thz czmoval, bz eligibls to hold any of the sald oﬂices

~ . ! "'}

23 (l) If " in the opinion of the: Government a . .patishad is not. Comp“tent to.
p.rform or pul'alStht[y makes default ip performing the duties Imposed on it by: law-
or exceeds of abus2s its pawers they may, by notification published in .the prescribed:
mannsr, direct  that the Parishad be dissolved and immediately reconstituted. The

nonﬁeauon sha.]l sp.elfy the tlme wlthm wmch the panshad shall be reeonsututed

P;owded that for the parpysz of completing the elections to a Panshad wh;ch

has bzzn dissalved, th: Goverament may, from tims to time; exiend the lime cBxed o

by them under th[ subsestion not exceading: six moaths in the aggrepate, for lls
reconbtlmnon. : ‘ ) e

.(@) Bzfore publishing a nollﬁ.atlon upder sub-secuon (1), the _Government sha]l
communicate to the ‘Parishad the grounds on which they  propase to do 50,. X
a reasonable pariod for the Parishad to show cause against the proposaland consp;ier
the explanatlons and objection, If any, of such Panshad

(3) Upon the publication of such a notlﬁcalmn all the members of the P.mshad
influding its President and Vice-President shall Torthwith bs desmed to’ have vacated
their offises as such and fresh election shall be held in the prescribed manmer.

C)) During any interval bziwzen the dissolution and therecoustltuj.lon of a Parishad - - -

directed under sub-szction (1), all or any of the pawers and duties of the Parishad
and its President may b2 exercised and discharged, as' far as may be and to such
extent as thz Goyvernmaal may de.eln:un., by such p T390 ol pzarsons as they may
appomt in ;hal behalf. ' '
] . .o . o vt ) [ . o N
) (5) Far -all or any af tar rzxsan 83:219:1 ia-sabeazstion (1) the Gavarumcnl may’
by natifization pablishad in ths presccibrl manacr, instead of dissolviog a Parishad
and reconstituting it, supzrseds it for any pzriod which they may deem fit, whereupnn,
the - relevant prov:snons of section "9 shall nm!alls murana'.-s apply. - ]
. Ly
29 () If after the fresh eleclion h:ld, under seetion "8 the Panshad continues:tg’
s inéomp:teat to perform or abuse its powers for all or any of the reasons speclﬁed
in sub-section - (1) of the said s2ztion, the Govarnment may, by notification publlshed
in Lhe pre:crlb.d mann:r, supers de it for a sp=c|ﬁvd period, not' exceeding six months.

\

2) Bafore . publlshlug a notlﬁcallon under sub-section (1), the Government shall
follow the procedure laid down m sub—seellon (2) of Seclxon 28

(3 The supﬂrsessson of a Panshad shall, if no other date and time are.fixed
in the said notification, take éTect from the date of publication thereof and, thereupon
all the membazrs of the Parishid iacluding itsPresident and Vice-President shall forthmth
be deemed to bave vacated their offices.

@ Th° provisions of sub—sectlun (5) of section 28 shal[ apply so far as may be
in regard to the exsrcise and discharge during the psriod of supersession of -a
Parishad under sub-section (1) of all or any of the pcwers and duties of the
Parishad and its President.

(5) The Government may reconstitute ,the Parlshad before the exp:ry of the
period" notlﬁed ynder sub-section (1). T D

N L B
30. When a Parishad is djssolved under section 28 or superseded under section 29

of nssets and the Government unti! the date of the resolution thereof andthe reconstituted

liabilities of
d.msolvad of

Panshad.

Parishad thereafter shall be entitled to all the assets and’ be subject to all the liabilities
of the Parishad as on the .date of- dxs&olunon ot supersessmn and- on theJ date of
reconstitution mpecuvely. o ; Sl
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31. Wagen th: Director.or p2son appjinted by the. Government lawfully takes
action -on” béhalf, or in’default, of a Parishad under this Act, he shall have all such

auit of parj- POW2ts _as ars mgcessary for the purpyse, and shall bz emitled to Lhe same protection

shad,

- .

, %uﬂ‘gﬁﬂg"daixt:al’gp'. trom the exéreise of 'such powers to the same extent as if the action

State Coun

upder; this Act, as the Parishad of”its employess whose pawers he'is, eXercising aund
compensation ;shall’ be regovgrable’ from the Fund.' of ‘the: Parishdid by any person

had“Yeen taked by such’Parishad or its ‘employees. * -~

131.A, (1) The Goverament, may, by notification, t:onsriiute“a State Council

ceil of Pari- of Parishads to aid and advise the ~Government in  maiters relating ta the

shads,

[

Blection - *

disputes,

growth and development of Panchayati ,Raj iastitutions in the State.
(2) The Council shall consist of tl;e following members, namelyi—
() Chisf Miaister, o ‘
(i) Minis'ler in-charge of P_alncha_ygtif Raj,
(ii}) Chairpersons of Parishads

(3) The Chief Minister and the Minister in charge' 6f‘Pauchayali Raj shall
be the Chairman. and the Vice-Chairmans respectively of the :Coupcil. - =}

{4) The Council may co->pt. the Ministers in charge of Finance and Planning
as its members apd.may -also call for .thz participation .of any officials, connected
with the development, administration, in its deliberations.

- (5) The Dirzstor shall*be the cx offsio Sscrétaty of the Council.
(6) Without prejulice to the gensrality of the pawers exercisable wuunder
sub-section (l), it shall be competent for the Council to decide all disputes

arising, bstween two or mote Purishads as may be referred to it from time to
time jn the manner preseribed.l - - ‘

/ CHAPTER V. =« . - =
., ELECTION Dyjsputes

*32,(1) Nos. election of a psrson either as a member or as the Chairperson
or Vice-Chairpzrson of a Parishagd held under this Act shall be'called in question
excepf by an election pstition presented before the District Judge having: jurisdic-
tion over the plac: at which the office of the Parishad is situated,

(2) For the puﬁans\of sub-section (), the provisions contained in Chapter
VI-A (hereinafter referred to in this section as the said Chapter) of the Orissa Orissa Act
Panchayat Samiti Act, 1959 shall miutatis mutaidis apply eXcept . as heTeunder 7 of 1560.
provided:— '

In the said Chapter,—

(i) the reference to ths expressions “Samiti" and “Election Commissioner™
wherever they occur, shall bz construed as referepce to **Parishad”

‘and *District Judge* re_s_peclively; :

) an elestion petition presented befpra a District Judge- mey, either
suo moty or on application, be transferred to any Additional
District Judge; . ]

(iit) for sub-section (3) of section 44-], the following sut{-seclibn shal]
be substituted, namely:—

*(3) In 'ti:_e event of the District ;Tu:lge declaring écasual' vacancy fto
have been created, it shall ‘direct the appropriate authority to take
steps for fliing. the vacangy ; and .

1. Insérted ‘By Ocissa Act 17 of 1993, s. 10 L
2. Substituted by fbid's. 11 T
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(v) for sceticn 44-Q, tke fellowing section skall be substituted, na':ngely:'--”,_v_ S

©. 7 7. 44-Q. Any person aggrieved by an order pessed by the District

~ “-Judge may prefer an appeal before the appropriste court of " law’
exercising civil appellate jurisdiction over the Distfict Judge and. in 11 of 1908.
prefering such an  appeal the provisions of the Indian Limitation act,

1908 shall apply. . o :
CHAPT_ER vI '_ o .

* M ISCE{ LANEOUS

14

Dlsqualifica- 33. (1) A person shall nov be cligible to stand for elcctlon under clause (@) of
gomh{:t sub-section -{1) of Section 6, il he—
continulng (@) is not ordinarily residing within the 1f parishd area ]’;or

as member,
(b) is of vpsound mipd ; or

{c) is an ,appllmnt to be. adjudlcaled as an xnsolvcnt or is anundischarged -
insolvent; or

(d] is a dedf-mute or is suﬁ‘exing from leprosy or‘.-tuberculosis )
(e) is convicted of an elecllon oﬂ‘e-nce under an)' law for the time bemg in
force; or

_(_‘f‘) is ncta citizen of India; or
: () is convicted of an offence invalving moral tp:i:it_ude; or

{#) holds any office of profit upder. the State or Cenlral Government or any
Local Authority; or
(i) is a teacher in any Schiool recognised under the provisons of the Orissa . . Act
Educatlon Act, 1969 for the time being in force; or 1:51055“1959.
N =4
(_D holds the ofﬁcc of-a Mmlster cnher ln the Central or i n lhc State Govern-
-v2 U ment; or-. .

n[(K) * * : ._' - ]

(I) has beeu 'dismissed from service of the Slate or Ceniral Govemment or
any Local! Authority ; or . .

(m) has been in artears of any tax, fee or rale due by himto any Grama
Panchayat for a continuous period of two years; or

(n) bemg a member of any Society . reglslercd under the Orissa Co-operative
“Spcicties Act, 1962 has failed to pay any arrears. of any kind accried Ous.sa Act
due by him to such Society for a contluuous peuocl of two years or 2©f 1963.
more, or . - B . .

r‘ I
(o) is in “the hablt of encouragmg litigation in: the wllages ‘and has been
declared to be so on euqmr) by the prescnbed al:lthorlty in the Pres-

cribed 'manpner; ot

(p) is interested in a subsisting comract made with, or an}' work being
done for, the Parishad ¢r any Government except as a share-holder other
than a "Director in a Company or except as may be presctibed;; or

(q) s a pa:d and retained legal praclzr' oner on bchalf of lhe Parishad; or

P

1. Substituted by Orissa Act27of19945.2  ~ ~ % T 0o T STt
2. QOmitted by Orissa Act 17 of 1993, s. 12 ({) o ) '
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"(r) is, dlsquali’ﬁed by or: under any Jaw for the tifé, bemg in force for the
purpqse'.-. of elect;ous to the Leglslature of the State .or
I 4 ] " __r - T

£ (5) is, dlsquallﬁcd by or uuder any !aw made by the Leglslalure of the Y[Srate;]

w

‘ =[(r) is Ie:.s than twent)f-one years of age or
"""(u) is not able to read and-write Qfiva; or.”

=,D.:-£(v)rha,s more than cne spouse. living; or-
+1(w) hiag mpre t than twn Ghlldren ]
I ,.,-lJz I - A 510

“ P'rbv:Bed that’ the; d:squahﬁcat:on undei‘ clausé’ (g) or (I) may bc removcd by ‘the
Governmcnt ln the prescnbed manner

o,

L.

.~ Provided. further that the d:squahﬁcauon undcr clause (W) shall no apply to
a. person .Who bas mort than two chlldreu on ‘the ‘daig’ ‘of commmencement of
the Ofissa Zilla Papishad (Améndment) Act, 1993 or, as. the case may be, withjn

a period of one year of such commencement, unless ha begets ril additiong] _

child after the said pcrmd of oné year]

i W .
L I A o - a

(2) An elccted member of a Panshad lncludlng the Pres:dent and Vlcc.-Presldcnt
shall cease to- ‘bel & member if--he—; _ .

B

(:) is not ordlnanly re51dlng mthln thc {distriet or ceases to so reStde or is, or
becomes, subject to any ‘of thc other dlsquallﬁcatlons c~po.°:::n‘.ic:d in sub-
sectlon (l), or -

(uJ bas teen continuously absent from the district for more tlian six months
e ne wlthout ‘priof - mtlmauon in. wntlng, RN

o (a) inithe case of a Prcsndent,,to the- Parlshad L

(b)' in'(he’ casé of any otiier 'rh.emb‘cr or" Viéc-i’:es;ident't@ Lhe' Prcsidém- or

L

meetings of ‘the Parishad. ofi passipg.a. resolution by .the Parishad- to that
effect in the manmner hereinafter  specified, namely!—

T (aj any Tember including the Président and Vice-Président desmng to
absent Limself from a meetmg of thé Parishad shall sibmit his written
application to the Parishad through the Cluef Ex-.cutwe Olﬁcer Prior

c ey o tothe ddte: of. such meeting;. - : .

(&) an application received after the date of the meeting and before the
next meeting of the Parishad may be accepted for consideration:

w. .-~ . if the Parishad is satisfied that there was suﬂicleut reason for whlch
1o r.(: . - . the, a.pphcant falled to submlt thc appllcetmn in umc, SIERSEA

S TS i LU p o Saniat i B : )
'-f””,—- ' lc) The Chtef‘ Execullve Oﬂicer shall placc the apphcatlon in the imme-

Ry - diately follomng ‘tieetidg’ of the Parishad  for consu:lcrauon, and the

A Panshad may gram or- ref’nse ﬁe:mlssmn, .

st Lo

.....

- % Substituted by Orissa Act 17 0f 1993 .12 (i) ™ 7} 50,
2, Inserted by ibld, 12 (iiD) Zoal0asin il

P R TR L T
k[l - o Wm -

3. Inserted by 7bid, 12 (iv) EAREN T B LY. 1.%‘:::-.‘1’.‘- ' SafG

(m) has absanted thself w:thout permlsslon from three consecutwe ordlnary P

R
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. . . {d) Where such refusal of pstmission, shall result in absence fiom three
T 'cshspcu;ivd',.m'eetidgs-,‘ the ‘Parishad “shall .‘speplf'yfilh'-theiresbll_mon
whether the applicint shall-'cedsé to continue &5 a -member, President
or Vice-Piesident, as the case may be, of the Parishad ;
o L e PR . T B 1 " ."J:‘r J e .| -J'I'—':l":_‘n'} , 'i e
«€) any absence without an application Héq_u:rcgl under “-clause (a) or (b)
shall be deem:d to be} an absence w:thqut 1:»(:1-11115;}1011.I o)
AEE AR RN B R AN (T A SRSV X RV 4 S RN U I ) L
Explanation—The meeting which are ad jour_ngd without transacting any business
shall not be reckoned as ordinary méetings of the Parishad; or’ <. Jeit. o v

"~

(i) being 2 legal practitioner, appears ‘or ‘acts " as such. against the-Parishad.

(3) Waere a person ceases to bs membzr under!clause ((e)rof sub-section; (1), he
shall be restored to office for such portion of the term of office as may remain
unexpired -at the date of ‘such-restoration, if the seatence,is reversed. on quashed on
appeal or revision or the offence is pardoned or, the disqualification:is removed by
an oiwder of the Gavarnment and any person filling the vacancy in theipterim

zriod shall, on such restoration, vacate the office.

3[33-A (1) Notwithstanding  anything cdnfdined “in ady other law,’dn'elected
member of Parishad’ iasludiag the Chiirpérsoni’’and the” ‘Y_icesCI;,_zti;'rp,e'rsdn'_ghéit‘._df

No person :sha“_.hp!‘. ‘Hl)l';f‘i Simu!'lta:n'lously"z/ :I(J i ’.u:‘ LI TV U T S LV P I .\ ‘:U B

t
. i

cegiees ot luie i Y BT i oo

‘:°ha'::°f=dn’.f"°"' (i) an clected ofce in aay Samiti or Glamz Panchayat; -or "G, ., 7 ol
clecied (i) an oice as a m2mb3r oF thes Housz of the People or of the Couacil o
office. eyt - .- States or of the State Legislature. . T S TR VT TP E RN

(?) Where a person is; elecied as a mezmbar ‘of the Parishad— ... i ¢

.. (i} while holding an elestivz office under. any. Samiti, or Grama Panchayat, he
© " shall be dgemed to’have ceased to hold the first F!lqued'dﬂici.‘:;_‘ or "
(i) while continuing “as' a member of thé people or-of the Council of State
or of the State Legislature, he shall be deemed to have cedséd to hold the
elected offices in the Pafrish_ad, .

on and from the expiry of a -period:of ’[sc;reﬁ:-aaysj from the " date of publi=
cation of his name under sub-section (2) of section 6 yaiess he submits within that
period tis resigoation in the préscribed manner, from one. of such offices].:-

District 34, (1} Whenever it 1s alleged, that any member of a Parishad 1s .or has become
Judgeto  disqualified, or whenever any such member is himself in doubt whether or not he is
decide or has become disqualified, such member or any other member may and the Presi-

q'u&st;%n of dent at the request of the Parishad'shall, 7 apply :to ithe Dislrict Judge, having
ﬂﬁqgn ©  Jurisdiction over’ ‘the place :where the officel of the Parishad is situated, fora
1oz decision on the allegation or doubt. . . Cn o

(2) The District Judge shall, after holding an eaquity in the prescribed mannes
“determine :whether or not such member ‘in or has, become disqualified and his

I”dCCIS!OHIS]hﬂ'"' be'ﬁqa]- :‘_J T ) . .|- _.‘1: - ;: l-. . P .
~ (3) Pending such decision the membar shall be entitled 'to act s if he was not

disqualified.

35 [(O)Mf-for any reason. whatsoever the glectorate failé.t ' {u i

aglg:i:]isl:tl?f accordance with the provisions of clause (a) of subrsection (1) ?ui(ei sﬁﬂ.ieﬂfﬁb(%r, ::;'
Sectlon apd Jection &, a fresh election shall be held in respect of the vacancy on such date and
reservation R SUch manaer as may be prescribed -and in case the -electorate still fails to relurn
in certain 2 member after such fresh election, the Gavernment shall nominste a person who is
cases. otherwise eligible to' be elected and the person $o -nomipated shall, subject to the

P red e of subsection() of soction 33, be deomed to have beon validly and properly

L Tostred by Orissp Act 37 0f 1993043 - - - - —
2. Substriled by Orista Act 13 of 2001 8. 5 T
3. Substrited by Orissa Act 4 of 20018, 5 (1) ' T
4. Remubed by Orlssa Act 4 of 200] 8, 5 (1) R
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f" AR —_hr D
1[(2) Where the s:at of any m.n:Jlb"l' is rf:servej under sub-seciion (3 of
section 6 for.any, particular category .and the Government- fails.to nominate under
sub-section (1) a person to suca ssaf fof nan-:lvarlabrmy ‘of any eligiblé person
‘belongiag - to, thit category,, such seatshall, on; recommendation; being - made fo
-that effect by thy Collactor, bz deresery:d. by the . Goycrement after,;such enquiry
a8 it- may,dccm fit.and. sb,a]l,;ther‘.after bz filled, qprby,,fresh electmn] .

"""35 1y Eﬁrery‘ electéd mMbmbsi S[Inéludmgq the Chalrp' sori’iabd the' Vice-Chaire

Qath of v

auegi:nm, person] of the Parishad shall, bzfore taking' hi§ Zeat) ﬁfztlke”:ii“a e%tmg of the
Parishad an oath or affi manon of his allegranee to the Constitution of India
Jn* the folllowmg form. namely _ SRV T AR VR ':n BRI

‘l) IJJJ . o il S.ill) [
0 SR e i h g be s n 11aw111gJ becc:mel_ ‘[a dnembpr/the. haurpers'.c:'nlt}:le

VICC Chalrp.,r'so.n] 'o'f 'the Farishad,” swear, in..the name. of,. God/Solemnly affirm
that I will bear true failh and alleglauee ro the: donstrlutlon "ol India as by law
cstablished that I will.: faithfully discharge, . the . duty  upon.. Waich, I.am about
to enter ’

(2J‘[ ARy s‘ueh member, Charrperson “or Vjce-Chatr Person] who fails t°
make, within . thiee-" months.  of -'{he’ ‘ddte with effect “from ‘which® he! holds offic®
-oF'at any-one’ of the - first - three rieeting' " of {he ' Parishad’ ‘whichever is later, the
oath or affirmation as aforesaid, shall cease to hold office”as 'such 5[ * *]
and thereupon lhe seat 5halllb..clome vacant R » e

. 31:(3) *[.Noisuch  membar Charrp.r:.on or: Vrce Chmp rs:m] shzll take his seat
t a mzeling of the Praishad or do any act as such °[ * ] unless he has made
ahe oath or affirmation as prowded in thls seetlon

Resigination - 37 'I‘he Premdept Vlce-PreSIdent ‘of. any member of, the Parrshad may resign
{ President ]115 offiza as such Preudent Vice-Presidept or. member B giving ‘notice in wriling
ice-Presi- 1o thé Parishad. Except in a case here the person resigning delivers the notice of

E:::,g;g 1e. 1gnatmn persoaally to the Chief Executive Officer, such officer shall, on receipt of

* .a notiee of resrgnanon, obtaip confirmation: fiom, the person coneerned as o its
_genuineness. A resignation delivered. persopally or conﬁrmed as:aforesaid, shall take
.eﬂ'er:t on: ‘and from. the date on which -the notwe was. reeelved.- .

Cessation of 33 (1) N_;lwrlhslan:lmg anythlng c;nlalned ia any’ law for the time betng io
membershlp force, the. Chairman of a Samiti shall cease to bs the. Chq\rman with effect from
of Chairman the date on Waish' he czases To "b: a m3mbsr. of the “Parishad by, tendering his
in the Samiti. resigapation” or _uthermise., ' o

(& In the case of dlssoluuou or superaesston; ot‘ a. Samlu the Revenue
Divisional Commissioner shall gomipate a psrson to represent the Samiti in ihe
-Parishad during-‘the perrod’ of ‘such dissolution or supersessmnylf such: person s
otherwise eligible’ to be--elected as a -member ‘of such Samitiand the personso
nomlnated shall for all puposes, be deemed to be 8 member of the Paiishad.

Vot of no T390 Wu\.re at a mazting of the Parisad spec:ally convened in that behalf
confdence 4 resolutlon is passed, supported by a majority of not;less than tWO-tthd of the
apgainst total membars having a right to vole, recordmg wanl of confidence in the
Presideat  President or :Vice-President of: such Parichad, the resolution;shall forth with, be publi-
;"d.‘d’i“' stied by such authority and in.such maunner as!may; be prescribed: and with effect
residedt: £ om the date of such publication. the President: or . Vrce—Presu"lent .as. the case may

be, shall bz deemed to have.vacated office. R .

{2) In convening a m“etlng ‘upnder sub-suction (1) and in the conduct of busi-
ness at’ siich m“'Etlm; the - prooeuure herein. speclﬁed shall be follow:ng, namely.

(@) no such meeting shall be convened except.on a reqursrtlon srgned by at
least one-thitd ol the members with a right to vote, along wrlha copy
_of the resolution prcposed to .be moved at thc meeting; .

1. InsenedbyOﬂsuaAcMofzools 's (i) ’
, 5,_-2,InmedbyOﬂSBaActl?o{19933.14(a)(1) e TV TN
- 3, Substituted by thids. 14 (a)(il) . s BENERUNS
" 4, Substituted by bids. 14'(h) - S A I
5, Omitted by ibid s, 14 {b) v
6. Substituted by bide. 14 (c)
9. Omlittzd by fbid's. 14 (c)
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1"" D el

‘““ _ U’J ihe reqursumu shéll be addresséd tof the 'REvenue DmsmhallCommtSsmner,

t':

U

(e) Thb’ Revbnué Dwts:onal Ccmmlsswner, ol reeepljofi S’uch reqmsmon shall
BURL LT finithe daté, sHos ‘ajid’ dlackof such meeting: did B“"c hotice' of the
same: to' all> the" membéist wilh' a -tight to -vote,along.! with'-a copy of
,, ;7 the; requisition...and, of the . proposed. resolution af least seven clear
4.7 days before ; the date 50’ ﬁxed,]. "
e RN t

(d) lhe Revenue Dmsronal Commlsszoner o1 when he 1s unable to attend

. -.'r:
..... eI LA

NPT .any other Gazetted Officer pot below the rapk of a Class-I Officer of
"o 7w the State Civil  Service, authgrised by him, shalt preside ; over and conduet
r the: proceedrng nf the meenngs. . e

T o3 {e} the votlng at- all such meétings- shall be by secret ballot _

(f) no such meeting. shall stand adjourged to a subsequent date. and no 1tem
:.ﬁ__, o of- busmess other than the resolution for recerdmg Wantrof confidence
© ;" in the President or:the Vice-ptesident shall be taken up’ for con51deratlon
[ - at the meeling; . o .- .

(g) no such reseolulion shall B taﬁen'i.tp‘ for consideration unléss~it has beén

~proposed by one mémbei and has been Seconded by . another member
atmeetlng, .- S __‘ TR u i
(h) after. the resolution is taken up for consrderatlon, the member proposmg

the Tesolution may open the' discussion’’ thereon and:éthef members may

spedk on the fesolufion in the order in’ whlch they afe called upon by

the Presrdmg Oﬁicer

" Provided' that no member shall unless 50 permltted by the Presrdlng
- Officer hdve tlié right to speak more than-once and if any member who is
called upori-does not speak he shall not' be entitled, except by the per-
mission of the Presiding ‘Officer, to speak at a later stage ol the discusion;

) where ihé Presrdenl .61, as the case . may be, tle Vice-President agamst )
whome thé resclution has been tabled, is presenl he  shall be' given

an opportunity to speak by way of reply tc. 1he resolutmn and the
s drscuss:on made at the meelmg, o .

(j) the Presrdrng Oﬂicer may ﬁx the tlme WIthm whlchreach member, 1nclud1ng
.+ - the President and the Vlce-PreSLdent shall eoncIude hls speech;

(k) if the number of members present at the mcellng is less than a majority
Tt ‘of two-thind ol members hawng a nght to vote Lhe resqutlon shal
: “stand annulled . I : .

T T : * . -

,(;, +if the: resolulron is. passed at the meetmg supported by amdjorlly
12T, 0% of (wé-thirds of members having a right ‘to vote, the Revenue Divi-
#Ui. -+ - - sionali Commissioner. shall forwarded  the. resclulion to- the - authonty

prescribed in pursuance of sUb- section (1}.

_“l A3y When a, ieéting has been held in" pursuance -~ of suh-sectron (2 for
récordmg wanl of confidence “in’ the President or Vice‘President, as the case may be,
‘0o’ fresh requlsmon fot,. a meeting. shsll be, malntamable t— -

(a) in cases failling gadeér . CIauseS (kl and () of the - Sald sub-section or
where the tesolutlon’ i defeated afiér bemg considéered-at the metleting so
held, beforé the expiry of one year from the date of such meetmg, or

() where the notification calling’ (et genCra(l e|1ectlon to thie:‘Parishad has
already been published under or in pursuaq_ce f. 3“‘]’,3‘59"0“ (2) of
section 7.]

1. Substituted by Orissa Act 22 of 1994 5. 3

I ET
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(4) Without prejudice to the provisions of sub-section t3) no requisition under
sub-section (2) shall be maintainable in the case of a Prectdent or Vice-President
88 the case may be before the expiry of [ two years] frcm the date on which

fuch President or Vice-President enter office.
mcs 3[40. Where a vacancy occurs in the office. of an elected member ofr of the
" Chajrperson or Vice-Chairperson of a Parishad by reason of death, resignation or
otherwise of the person holding such office, the vacancy. shall be filled up, so far as
may.be, in the same manner as provided for that office in section 6 or 8, as the case
may be and the member or the OChairpetson or Vice-Chairperson so elecled shall
hold office for the remainder of the term of office of the member or, as the case
nll'ay (‘:]Iie. the Chairperson or Vice-Chairperson in whosSe place he has been

elected.

Vacancy not 41. No act or proceeding of the Parishad shall be invalidated on account of any
to invalldate yacancy in the membership or anydefect or ircegularity in any such act or proceeding,

proceedings. not affecting the merits of the rase. ‘ , )
T x % * o]
No member - 43. (1)Save as provided in section 10, no non-cfficial member of & Parisad shall

torecclve receive or be paid any salary or other remuneration for services rendred by
_remutera~  him in any capacily whatsoever except with the sanction of the Government but

tlon. shall be allowed travelling allowance for such purposes and at such rates as may
be = prescribed. ) ‘ . : e :
@ X X X 1

Pliﬂlqﬁhg: - 44. (1) The President; the Vice-President and the = employecs of the Parishad 45 of 1860,

gegi- andi' shall be deemed to be public servants within the meaning of section 21 of the

employees to [ndian Penal Code.” -+ <

be public . SR

eervants, (2) The employees of the Parishad shall be governed by the Orissa Government
Servants’ . Conduct Rules, -1959. o " T ' -

1’1'?'0"‘1";"[ 45. No suit, prosecution or other legal proceeding -shall lie against any person
under the in réspect. of . anything done or intended to be done in good faith under Lhis Act

act, of ihe’ rules madé ‘thereunder.

Notce of 46. No suit cor other legal proceedings shall be instituted against any Parishad’

sult or or the President, member or employees thereof in respect of any act purporting

proceeding 4 b dope by them in their official capacity, until the expiration of two month
next afler notice in writing has been delivered to or left,—

(a) in the case of 2 suit or-proceeding against the Parishad, at the office
ot the Presideat; and - - i T
¢
(by In the case ‘¢!.’2 suit or proceeding against the President, 'member or
employees, at the office of the Parishad stating the cause of action, the
-t »*. name , description end place of residence’ of the plaintilf or petiitoner
+.i ' .and. 1the relief which he claims, and the plaint or- petition shall.contaip a
statement that such nbtice bhas been so delivered or left. .

Revisionand - . 47. (1) The .Government may, cither suo motu or on an application from-any. person
roview. interested, call for and.examine the  record of a. Parishad .  in - respect of any
protecding incliding any- proceeding. under. section, 39 or the. corréctness, logality
ot propriety” of any decision or ‘order, passed therein .and if,, inany.case, it appears
to the Government that any such decision or order should be modificd. angulled
or reversed or remitted for reconsideration, jhey may pass,orders accordinglyt | .,
. . ;_;‘_J“:_. L . S R B R S ) LY - MEL LY .;-!'.:-r-_‘ -—' ‘-'_.'-_'.__ ‘;_ .

- -

1. Substituted by Orissa Act 17 0f 1993 8. [5 | . ] .
L0422 Substitted bydbids: 16 10 TR 0 LU0 L ELa Tiov ATwll wLD. nz o
e 3- SubStit Uted by fbid 84T~ - -rm T i STTTotmnoes et ime o
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(Secs. 47—-51)

Provided that the Government shall pot pass any order prejudicial-to  any
party, unless such party has had an opportunity of making a representation. - a

(2) The Goverment may stay the execution of any such decision or orae*
pending the exercise of their powers under sub-section (1) in respect thereof,

(3) The Governmenl may, su0 motu at any lime or on an application received
from any - peison interested, within ninety days of the passing of an order under
sub-section (1), review apy such order if it was passed by them under any mistake,
whether of fact or of Iaw or in ignorance of any material fact., The provisions
contained in the proviso to sub-section (1) and in sub-section (2) shall apply in
respect of any proceeding under this sub-section as they apply to a procéeding
under sub-section (1). S S

_ (4) Every application preferred under sub-section (i) or sub-section (3) ofthis
section shall be accompanied by a fee of fifteen rupees. .

Deligation 48. (1) The Government may, by mnotification, delegate all or any of their

of powers. powers under this Act except those conferred wupon them by sections ‘3, 23, 28,
29, 51, 52 and 53 to any person or authority sub ordinate to  them and may
in like mancer, withdraw any power so delegated. R

(2) The exerclse of any powers delegated under sub-section (1) shall be _subjég:ﬁi
to such restrictions, limitations and conditions and to such control and revision
by such authority as may be specified in the notification. : c

Limitgtion, 49, No suit or proceeding referred to in section 46 shall, upless it be &
svit  or proceeding for the recovery of immovable properiy or- for a'declaration
of title thereto, be commenced after the explry of six months irom the date of
which the cause of action arose or in the case ' of a continuing 1njury or damage
after the expiry of six months from the date of cessatipn thereol.

Recovery of 50. All amounts due to be recovered under this A¢t shall, without prejudice

amount due to apy other mode of recovery, be recoverable as arrears of land revenue.

to Parisbed. ‘

Power to &1. (1) The Goverhment may, after pravious publicatiod, make rules consistent

make rules. with the provisions of this Act to carry out dll or any ifot the purposes] of this
Act and prescribe forms for any matter for which they consider that a form should
pe provided. g

{2) In particular and without prejudice to the . generality of the foregoing
powers such rules may provide for—

(/) the condilions subject to which property may be acguired or transferred
by sale, morlgage, lease, exchapge  or otherwise bya Patishad;

(i) regulating the  duties, Functions and powers of a Parishad ;

(ii7) generally determining the relations betweon Grama Papchayat, Samitis end the
Parishad for the guidance of Parishads in all matters connected with the
carrying .out of the provisions of this Act ;

(iv) regulation of all clections under this Act, including doeposits to be made
by candidates at an election to the office of the Président, the condition®
for forfeiture or refond  of such depusit and . the .quallficatlon of &
Proposét = or seconder ' - o T

(v) specifying the respocsibllity of the dlstrict lové) officers of the Goverament
tothe Parishads § :

(v[) any otber matter which has to be, or may be, ﬁxaﬂéliiiﬁd'Under- tbls Acy,

1. Subsitoiegd by Oricse A 21 of 1593 8. ¢
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{Secs. 52—53)

52. (1) Subject to such rules as may be  made, a Parlshad may, with the
approval of the Government, make bye-laws for carryiag out any of the purposes
for which it is constituted.

(2) The Government shall have power to make rules regarding the procedure
for making bye-laws under this section, the publication thereof and the date on
which they shall come into effect,

53. (1) The Government may, from time to time, with a vlew to ensuring
the proper functioning of the Parishads and the proper implementatlon of the
provisions of this Act issue such administrative orders, directions and instructions
as they deem fit not inconsistent with the aforesala provisions and the rules made
thereunder for the guidance ofthe Parishads.

(2) Without prejudice to the provisions of sub-section (1) If any doubt or
difficulty arises in giving effect 1o the provisions of this Act, the Government
may, as occasion may require, by order, do anything which appears to them
necessary for the purpose of removing the doubt ordifficulty;

Provided that no order shall be issued under this sub-section after the expira~
Kon of a period of two years from the date of commencement of sectlon 1 of this
ct'
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ORISSA ACT 17 OF 1993
* THE ORISSA ZILLA PARISHAD (AMENDMENT) ACT, 1993

(Received the assent of the Governor on the 28th August 1993, first published in an extraordinary
Issue of the Orissa Gazette, dated the lst September 1993).

AN ACT TO AMEND THE ORISSA ZILLA PARISHAD ACT, 1991

BE it enacted by the Legislature of the State of Orissa in the Forty-fourth Year
of the Republic of India as follows: —

Short tltlo 1. (I) This Act may be called the Orissa Zilla Parishad (Amendment) Act, 1993,
end co;.'nmen-
cement.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

Amendment 2. In section 1 of the Orissa Zilla Parishad Act, 1991 (hereinafter referred to ag Qrisse N;‘
of Section 1. the principal Act),— 17 of 1561,

(a) in the marginal heading, for the words “‘and commencement”, the comme and
worde "commencement and application™ shall be substituted ; and

(b) after sub-section (4}, the following sub-section shall be inserted, namely :—

*(5) Nothing in this Act shall apply to the Scheduled Areas ret‘érred to'in
clause (1) of Article 244 of the Constitution.”.

Amendment 3. In section 2 of the principal Act, after clause (a), the following clauses shall
of Section 2. e jnserted, namely:—

(a-1) “Council” means the State Council of Parishads constituted under
section 31-A;

(a-2) “Election Commission” means the State Blection Commission consisting
of a State Election Commissioner appointed by the Governor under Article 243-K of
the Constitution; and _

(a-3) “Finance Commission™ means the Finance Commission constituted by the
Governor under Article 243-I of tha Constitution; . :

Amendmo at 4. For Section 6 of the principal Act, the following section shall be substituted,
of Saction 6. namely: —

6. (I) The Parishad shall consist of the following members, namely :—

(a) one member elected directly on the basis of adult suffrage from every
constituency within the district;

() Chairman of each Samiti situated within tho district ;

(c) every member of the House of the People and of the State Legislative
Assembly representing constituencies which comprise wholly or partly the
area of the Parishad ; :

(d) members of the Council of States who are registered as electors within
the area of the Parishad.

* For the Bill See Orisse Gazstte Extraordinary, dated the 19th July 1993 {No. 953)
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Explanation—For the purposes of clause (a), “‘constituency””shall mean a coasti-

tiency as may be determined by ‘rules subject te the provision inlArticle 243-C of the

Conatitution.

(2) The names of the members of the Parishad shall be published in the
Gazette.

(3) (a) seats shall be reserved for the Scheduled Castes and the Scheduled Tribes
in every Parishad and the numper of seats so reserved shall bear, as nearly as
may be, the 6ame proportion to the total number of seats tc pe filled up by
direct election in that Parishad as the population of 1he Scheduled Castes in
that Parishad area or of the Scheduled Tribes in that Parishad area bears to
the total population of that area and such seats shall be allotted on rotation
to different constitttencies in a Parishad:

Provided that where the population of the Scheduled Castes cr, as the
case may be, the Scheduled Tnbes in a Parishad areais not sufficient for
reservation of any seat, cne seat for the Scheduled Castes or, as the case
may be, one seat for the Scheduled Tribes shall be reserved in that
Parishad ares.

(d) As nearly as may be, but not less than one-third of the total number of seats
reserved under clause (a} shall be reserved for women belonging to the
Scheduled Castes or, as the case may -be, the Scheduled Tribes:

Provided that where only two seats are reserved for the Scheduled Castes

or, a8 the case may be, the Scheduled Tribes, one of the two seats shall be
reserved for women belonging to the Scheduled Castes or, as the case may
be, the Scheduled Tribes.

(c) As nearly as may be, but not less than, one-third (inc! ding the number of
seats teserved for women belonging to the Scheduled Castes and the
Scheduled Tribes) of the total mumber of seats to be filled up by direct elec-
ticn in every Parishad shall be reserved for women and such seats shall be
allotted by rotation to different constituencics in the Parishad.

(d) The procedure regarding reservation of. seats for the purposes of clauses (a)
(b) and {c) shall be such as may be brescribed.

{4) The election of members specified in clause () of sub-section (1} shall be held
in the prescribed manner: :

Provided that where such election is contested om politic:l party basis, the
candidates contesiing such election shall use their respective party symbols.

Explanation—F or the purposcs of this sub-section,—
(a) ““candidates” means candidates duly sponsored by respective political parties;

(b) “party symbol” means the symbcl allotted to a particular political party
under the Elections Symbols (Rcservation and Allotracat) Order, 1968, and

(¢) “politicel party” means a ‘Nationzl Party’ or, 2s the case may be, @ ‘State
Party” within the meaning of paragraph 7 of the Order rcferred to in
clause ().

(5) All the members the Parishad including the Chairﬁcmou and the Vice-Chair-
person thereof shall have the right to votc in the meetings of the Parishad.™.

Tnsertion of 5. After Section 6 of the principal Act, the following section shall be inSerted
new Section Damely:—

6-A.

Superinten- “6-A. (1) The Supecrintendence, ditection and control of the preparation of
dence- direc- electoral rolls for, and the conduct of, all elections to Partishad ; shall be
gg:' rgfgf vested in the Election Commission.

elections to

ﬁ:éﬁl;nstm : (2) The condition of service and tenure of office of the State Election Commi-
Commission. ssioner constituting the EBlection Commission shall be such as the Governor

may by rule determine under clause (2} of Article 243-K of the Constitution,

(3) The Governor shall when so requested by the Election Commission, make
available to the Election Commission Buch staff may be necessary for the
discharge of its functions.”,
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o?mﬂdgegf 6. For Section 7 of the priacipal Act including its marginal heading, the following
Secti section shall be substituted, namely +— -

Duratlon of 7. (I} Every Parishad, unless sooner dissolved under this Act, shall continue for
Parishad.  five years from the date appointed for its firest meeting referred to in Section 8, and
no longer. .

(2) An clection to constitute a Parishad shall be completed—
(@) befcre the expiry of its duration specified in sub-section (1), or

(b) where a Parishad is dissolved before the expiry of its duration, before the
cxpiration of a pericd of six months from the date of jts dissolution :

Provided that where the remainder of the peiiod for which the dissolved Parishad
would have continuedg is less than six months, it shall not be nccessary to _ho!d an
election under this sub-section for constituting the Parishad for such period.

(3) The Parishad constituted npon the dissoletion of a Parishad. before the expira-
tion of its durztion shall contipue only for the remainder of the period for which the
diseolved Parishad would have continucd under sub-section (/) had it not been so
dissolved.”

Amendment 7. For Section 8 of the principal Act, the following section shall be substituted
of Section B namely : —

“g (I) The members of the Parishad specified in clanse (a) . of Sub-Section (1} of
Section 6 shall,—

(c) at its first meeting, which shall be convened after publication cf the names
under. sub-section (2} of Section 6, elect in the prescribed manner a Chair-
person from among them ; :

(b) at asubsequent meeting, which shall be specially convened for the purpose
within thirty days from the date of the election of the Chairperson, clect the
Vice-Chairperson of the Parishad from among them:

Previded that where the office of the Chairperson is not reserved under this Act
4 for women or where a Chairperson clected under this Act is not 28 Woman, the office of
the Vice-Chairperson of the Parishad shall be resepved for Women,

(2) Notwithstanding anything to the contrary in sub-section (1),—

(a) cffices of the Chairpersons in the Parishads shall be reserved for the
Scheduled Castes and the Scheduled Tribes and the number of offices so
reserved for the Scheduled Castes and the Scheduled Tribes shall bear
as nearly as may be, the same proportion to the total number of such
offices as the population of the Scheduled Castes and the Scheduled Tribeg
respectively in the State bears to the total population of the State : and

() as ncarly as may be, but not less than, ome-third of the total number of
offices of the Chairperson in the Parishads shall be reserved for women.

(3) Reservation of offices of Chairpersons under sub-section (2) shall be made by
the Government by rotation amoeng different Parishads.

(4) The State Election Commission shall notify the reservation of offices of the
Chair?ersons so made for the Scheduled Castes, the Scheduled Tribes and women in the
State.”

Amendment 8. In Section 1 of the principal Act,—
of Sectign 13
() in sub-section (3), for the words “‘District Development_Oﬂicar", the words
“Project Qfficer, District Rural Development Agency® shall be substituted ;
and

(it) after sub-section (3), the following sub-section shall be inscrted, namely:—

'“(4) The Chief Executive Officer and the Secretary of the Parishad shall attend '
all meetings thereof and may take part in the discussion therein, but shall
not have the right to move for resolution or to vote.” :
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9. For section 18)'of ths Priacipal Act, the following "section¥shall be substituted
ely:—;

‘'18. (1) Tt shall be the duty of the Finance Commission to review the financial,
position of Parishads and to make recommendations to the Governor as required under
Article 243-1 of the Constitution,

(2) The Commission may, for the purpose of maintaining sourd financial position
of Parithads, make such recommendations including measures needed for improvement
of the financial position thereof, as it may deem fit.

(3) The Governor shall cause every such recommendation made by the Finance
Commission together with an explapatory Memeoranduny as to the action taken
thereon to be laid before the Legislative Assembly.” ’

Insection of 10. After section 31 of the Principal Act, the following section shall be inserted
new Section pamely:—

State Coun- “3].A. (1) The Government may, by notification, constitute a State Counci] of
cll of Pari- Parishads to aid and advise the Government in matters relating to the growth and
sheds. ‘development of Panchayati Raj institutions in the State.

(2) The Council shall consist of th¢ following members, namely:—

() Chief Miaister, ’
(fi) Minister in-charpe of Panchayati Raj,
(i) Chairpersons of Parishads

(3) The Chief Minister and the Minister in-charge of Panchayati Raj shall be
the Chairman and the Vice-Chairman respectively of the Council.

* (4) The Council may co-opt. the Ministers in.charge of Fipance and Planning
as its members and may also call for the participation of any officials, connected with
the development, administration, in its deliberations.

(5) The Director shall be the ex-gfficio Secretary of the Couneil.,

(6) Without prejudice to the generality of the powers exercisable ender sub-
section(l), it shall beco ympetent for the Council 1o decide all disputes arising, between
two or more Parishads as may be referred to it from time to timein the manner
prescribed”.

- Amendment 11. For section 32 of the principal Act, the following section shall be substitutued,
of Section 320Inamely:_

*©32,(1) Nos. eleciion of a person either as 2 member or as the Chairperson or
Vice-Chairperson of a Parishad held under this At shall be cailed in question except
by an election petition presented hefore the District Judge having jutisdictica over the
place at which the office of the Pacishad is situated.

(2) For the purposts of sub-s2ction (1). the provisions contained in Chapter VI-A Orissa Act
(beremafter referred to in this section as the said Chapter) of the Orissa Panchayat 7 of 1960,
Samiti Act. 1939 shall rmutatis mutandis apply except as hereunder provided: —

In the said Chapter,—

(/) the reference to the expressions “Samiti” and “Blection Commissioner™
wherever they occur, §hall be construed as reference to **Parishad” and
“District Judge” respectively;

(i) an election petition preseanted before 2 District Judge may, either suo muty
or on application, be transferred to any Additional District Judge;

(iif) for sub-section (3) of section 44-J, the following sub-section shall be
substituted, namely:—

*(3) In the event of the District Judge declaring a casual vacancy to have been
created, it shall direct the appropriate authority to take steps for filling the

",

vacancy.”; and
(#v) for section 44-Q, the following section shall be substituted, namely:—

*“44-Q. Any person agerieved by an order passed by the District Judge
. may prefer gn appeal before the appropriate court of law exorcising civil
appellate jurisdiction over the District Judge and in prefering sych an 36 of 1563,
appeal the provisions of the Indian Limitation Act, 1963 shall apply.”.
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Am#:;lmqul 12. 1n Secticn 33 of the prineip:] Act, in suob-section {1),—
Section 33, () Clausc (k) shall bz omitted ;

(#) in clause (s), for the word and colon *‘State:” the words and semicolon
“State ; or’? shall be substituted;
(ifi) after clause (6), the following clauses shall beinserted, namely:—
“(t) is levs than fwenty-onc years of age; or
(w is not able to rcad and write Oriya; ar
{v) has more than one spouse living ; or
{*) has morc than two children”; and
(i) after the provisio, the following provisio shall be inserted, namely:—
“Provided further that the disqualification wunder clause {w) shall no
apply to aperson who has more than two children on the date of commence-
meat of the Orissa Zilla Parishad (Amendment) Act, 1993 or, as the case may

be, within a period of one year of such commencement, unless he begets an
additional child after the said pericd of ope year”.

ﬁs‘:rlsion“ gf 13. After Section 33 of the principal Act, the following section shall be inserted,
33.A. oD pamely: —
No person «33-A (1) Notwithetanding anything contained in any other law, an elected

to hold more member of Parishad including the Chairperson and the Vice-Chairperson thereof

than one . A
elected ghall not hoeld simultaniously,

effice.. (i) an elected office in any Samifi or Grama Pancphayat ; or
(i) an office =6 a member of the House of the Peoole or of the Council of States
or of the State Legisiature.

(2) Where a personis elected as a member of the Parishad—

(i) while holding 2n elective office under any Samiti or Grama Panchayat,
he shall be deemed to have ceaded to hold the first elected office ; or
(ii} while continZing as a membter cf the people or of the Council
cf State or of the State Legislature, he shall be deemed to have

ceased to hold the elected offices in the Parishad,

on and from the expiry of a period of tpirty daysfrom the date of publication
of his name under sub-scction (2) of Sectio 6, unless he submits within that period hig
resigoation, in the prescribed manner, from one of such offices™.
*mg?.m‘“' 14. In Section 36 of of the principal Act,— -
Section 36. (a) in sub-section (n,—

(i) in the opening Portioq, after the words “Every elected member”, the
words “including the Chairperson and the Vice-Chairperson” shall be inserted

(if) in the form appearing below sub-section (/), for the the word “member”

the werds and oblique ffirke a member/the Chairperson/the Vice-Chair-
person” ehall be substituted ;

(b) in sub-section (2), for the words “Any such member”, the words “Any
such member, Chairperson ot Vice-Chairperson” shall be substituted and
the word “member”eccurring for the second time shall be omited : and

(¢) in sub-section (3), for the words “No such member”, the words “No such
member, Chairperson or Vice-Chairperson” shall be substituted and the
word “member” occurring for the second time shall be omitted.

Amendment 15, In Secticn 39 of the principal Act, in sub-section (4), for the words “one year*s
of section 3%. 44 “words **two years” shall be substituted.

o 16. For Section 40 of the principal Act, the following section shall be substituted,
Sectlon 408 namely: —
“40. Wherc a vacancy ocours in the ofice of an elected member or of the

Chairperson or Vice-Chairperson of a Parishad by rezeon of death, resignation or
otfiegwise of the person holding such office, the vacancy shall be filled up,
so far es may be,in the same manter as provided for that office in Section 6
or 8, as the casc may be, and the member or the Chairperson or Vice-Chairperson
so elected shall held office for the remainder of the term of office of the member
or, a5 the case may be, the Chairperson or Vice-Chairperson in  whose place
he has been elected”.

Omialon of

Section 42. 17. Section 42 of the principal Act shall be omitted.

Amendment

A'“"‘:)‘}m“‘ 18. In Section 43 of the principal Act, sub-section (2) shall be omitted.
Secllon 43.
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ORISSA ACT 22 OF 1994
*THE ORISSA ZILLA PARISHAD (AMENDMENT) ACT 1994 ‘

[ Regeivad the assent of the Governor on the 6th October 1994, first publlshed
in an extraordinary issue of the Orissd Gazette, datéd the 18th October. 1994 I

AN ACT FURTHER TOQ AMEND.THE ORissa ZILLA PARISBAD Act, 1991,

BE it enacted by the Leg:s[ature of the State of Orissa in the Forty-fifth Year of
tha Republic of India as follows: —

Short titls 1. 1) This Act: may beo called the Orissa Zilla Parishad (Amendment) Act, 1994,

aod com- - ' , ' L,

mencement. " (2) It shall be deemed to have come into force on tha 22nd day of August, 1994,
Amendment 2. In the Orissa  Zilla Panshad Act 1991 (hereinafter referred to as the prmclpal om Act

ofsections  Ac¢) in sections 6 and 33, in clause. (a) of sub-section (I),f‘or the word “district? 17 of 1991,

¢ and 33, tha words “Parishad area® shzll be subsmuted
Qrﬁg:gggl;g; 3. JoMthe principal Act, in sect:on 39 for sub-section (3), the following eub-section

shall be substltuted namely —

“(3) When a meeting has ” been held in pursuanca of sqh-sectlon (2) for .
recording want of confidence in the -Prasident or Vice-President, as the casa
may be, no fresh requisition for a meeting shall be maintainables:— oo

(@)in cases falling umder clauses -(k)aad (I} of the said sub-section or
whore the . resplution is defeated after heing considered at the meeting
50 held before tha expiry of one yearfrom the date of such meeting; or

(b) where the motification calling for general election to the Parishad has
, alrcady -been published under or m pursuance -of sub-gsection (2) of
' section 7.”.. ) .

GC“@S“ 4. 1n the principal Act, for the expression "Cha.lrparson”‘ and “Vice-Chairperson’ -
ameadment- i argover they ocout, the words “President” and “Vice-Presidont” shall respectively
be substituted. -

&1}3“““ 5. (1) The Orissa Zilla Parishad (Amendment) Ordmance, 1994 is hu:eby repealed. Ogissa Ordle
' ' ' nence No. 3
Q) Notmthstandmg such rapea.l anything done or any action taken upder tha of 1954,
_principal Act as amanded by . the said Ordinance shall-be ‘deemead to have been donc
~ or taken under the principal Act as amendad by this Act,

*Eor the Bill see Orissa Gazelts, Extranrdinary; dated the 20th Septomber 1994 (No. 1121)
| o

-
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ORISSA ACT 21 OF 1995 -
*THE ORISSA ZILLA PARISHAD (AMENDMENT) ACT, 1995

" [Received the a_s'_seut of the Governor on the 15th December- 1995 first published in
an extraordinary issuc of the Orissa Gazette, dated the 21st December 1995.]

AN ACC FURTHER TO AMEND THE ORISSA ZiLLA PARISHAD AcT, 1991,

BE it enacted by the Legislatﬁre_of_the State of Orissa in the Forty-sixth Year
.of the Republic of Tndia as follows:— '

ﬂg’t- titte ‘1. (J) This Act may 'be called the Oricsa Zilla Parish#‘d (Amendment) Act,
comltne.nee- 1995. : )
ogent.

(2) It shall be deemed to have come jnto l‘t;rce on the 27th day of
September, 1995.° : T - -

Amendment 2. In Section 2 of the Orissa Zilla Parishad ‘Act, 1991 (hareiilaftér r;,ferrcd to as Orlzsa Act

of Section 2. ‘the principal Act), after clause (g), the following clausc shall be inserted, namely:— 17 of 1991,
' o Orisea Act

“(z-1) “Parishad area” or “area of Parishad” shall mean the territorial 8red 23 of 1950
of g distiict excluding any Municipsl area as defined in the Orissa Municipal '
Act, 1990 and any other area“which is specified for the time being to be an
judustrial township under that Act or to which the provisions of the Cantonments
Act, 1924 is extended’. _— o oo 2 of 1924

m?;‘;;“; 3, In Section 3 of the principal” Act, for clause (ii) of - sub-section (3), the
* following cluuses shall be »ubstituted, namely: —

*{if) prepare plans [or econpmic development and social justice;

(ii-a) implement schemes for economic development and social justice
and ubndertake exccution of any other scheme, performance of any act or
management of any iostilution or organisation, as the GoOvernment may,
by order, entrust to it including those in relation Yo the -matters listed in
the Elzventh Schedule to the Constitution of India, subject to such terms
and conditjons as muy be specificd in the order;™,

Amelndm nt s i srioci —
ol‘_Secucr:s. _ 4, In Scction 6 of the priocipal Act, _

' () in sub-section (1), for the Explanzticn, the following Explanation shall
t  be substituted, namely:— : X : .

“Explanation—For thc'ﬁurnc:se of clause (a), ‘Constitvency” shall mesn a
conslituency as may bedetermined under sub-section (3-A) subject to
article 243-C of the Constitution.”

(i) in sub-scction (3),—
(a) after clause (), the following claus_es shall be inserted, némely:-—‘-

“(b-1) As nengly as may be, but not less than, tWenty-scven per Centum
of the tgtal number of seats to be filled up by direct election in every
Parishad sha]l be reserved in favour of backward class of citizens as
referred to in clause {6) of article 243-D of the Constitution in the
" prescribed manaer : . - . .

Provided: that where, after reservalion of the required number of
seats for the Scheduled Castes and the Scheduled Tribes in' a Parishad, -
the remaining :cats are found to be insufficient for the purpose of
reservation in favour:of backward ¢la s of citizens, 2y ne rly as may
be, but not lcss than twenty-seven per centum of the remaining
seats shall be reserved in fav. ur of such citizens in that Parishad;

(b- 2) As ‘nearly gs . may be but nct less than one-third of, te total .
pumber of seats reserved upder clause (b-1) shall be reserevd fcr women
belonging to the backward class of citizens: '

$For the Bill, see Orissa Gdzette Extre ordinary, dated the 15th November 1995 (No. 1268)
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. : ¢
Provided that where only two seats cre reserved for the backward class of
citizoas, one of the two seats shall be reserved for women belonging to the

“backward class of citizen”; and . '

{5) clause (d) shall be omitted; . . _
(fii) for sub-section (3-a), the following sub-section shall be substituted namely: —
*(3-A) The manner in which the Parish:d area shall be divided into constituencies

for the purpose of ciarie {a) of sub-scction (1} and the seats therein shall be
reserved for the pruveses of clauses (2), (b) and {¢) of subesection (3), shall be as

(@) The Collegtor shall divide the Patishad sres’into constituencies in such
a manner that— ' )

(i} every constituéncy shall, as far as practicable, have a population of
forty thousand or part thereof ; _

(i) a-constituency does not extend beyond the territorial limit of lke Blo,ck;
(i) the territorial area of 2 ‘Grama is ot bifcated ; and
(#¥) a constituency s compact with due regard to gcbgraphicalu,featu_ije.

() The coastituenties in which the density of population of the Scheduled
Castes aund the Sch-duled Tribes is higher shall be reserved by fhe Collecfor

- -for the Scheduled Castes and the Schedvled "Tribes respectively and shall

rotate in descending order at every general election.

(¢) () The constituencies in every district shall bear the names of the respective
Blocks and be arranged scriefly in Oriya aiphzbetical order.

-(#) The 'name of every constitueltcy so arvanged seriully shall jnclude its
serial number inthe district. -

(&) After the ndmes of. constitpencie are so arrapgéd in -Oriya afphabetical
arder, the Collector shall reserve the required number of  constituencies for
women in the following manner:-— )

- (i) reservation of constituencics for women shall be made for the Scheduled
Castes at the first inetance gnd then for the Scheduled Tribes, and in
computing one-third of the iotal number of constituencies, the cogstituencies-

- reserved fur women belonging to the Scheduled Castes and the Schedujed
Tribes shall be taken into zccount; - . . '
’ . .

(i7) out of ‘the constituencies left in the list of Oriya alphabetical orde; fof
cendidates other than the Scheduvled Castes, the Scheduled Tribe: and
the backward class of citizens, the copstituctey which " appeans firat and,
there aficr, cvery third constituoncy shall be recerved for women, until the

required quota i= completed;

(iii) as ncarly as may be, not les6é than, one-third of the constituencie: reserved
for the members of the Scheduled Castes, the Scheduled Tribes and the
backward class of the citizens shall be reserved for women belongig to
the Scheduled Cnstes, the ‘Scheduled Tribes and the backward' cluss of -
the citizens in the manner hereinbefore provided. - .

(¢) The Collector shall prepare a draft statement showing the division of the
Parishad sreg into constituencies and the seats to be re.erved thergin
and shall publish it in his office notices board and in the nalice boards
of the Sub-Collectors, Trhasildars, Exccutive Officers of Municipalities
and Block Development Officers concerned, in the prescribed mznner and
for the prescribed period, inviting objections and siggestions from all
persons interested within the said period. ‘ y

(f) The Collecror shall, after considering the objecticns and sugaestions so
recsived and making such further enquiry as he may deem fit, cause
_such -alternations as may be necessary to be made in the draft statement
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referred to in clause(¢) and shall, thereafter, prepare a final statement
showing the division of the Pairichad area Into constituencies and the
seats to be reserved therein and submit the same toihe Government for
approval. : '

. (8) On receipt of the final statement from the ColleCtor under clause (f), the
Government shall, if it is satisfied that the division apd reservations
shown ‘ therein have been made in accordapce with prccedure provided
hereinbefore, accord its approval and published the same in the Gazeite,
whezeupon, the division of the Parishad area ibto constitucocies and
reservation of seats therein shall become final.”; and :

{vi) sub-section (4) excluding the Explanation thereto shall be renumbered as
clause (@) of that sub-section and, after clause (4) as so remumbered,,
the following clauses shall be inserted, namely:— ‘

*() In the absence of any provision im this Act -or the rules, the provisions
of the Representation of the People Act, 1950 and the Repiesentation 43 of 1950.
of the People Act 1951 shall mutatis mutandis apply for the Ppurposes 43 of193L
* of election to Parisbads in the following matters, namely :—

{f) preparetion, revision and updating of electora] rolls;

. (if) appointment of Electoral Registration Officers, Presiding Officers and
" Polling Officers; o '

(#i7) qualifications and disqualifications for registration as voter;

(1v) such other matters which have to be, or may be required to be. dealt
with for the purpose of conducting free and fair election. .

(¢) Unless the Election Commission, by order published in the Gazette directs
otherwise, so much of the electoral roll of the Assembly Constituency for the
time being in force asrelates to a Parishad-Copstituency shall, subject to such
revision or updziing as may be flecessary, by the electoral toll of the Parishad
Constituency for the purpose of election to the Parishad ™,

Amendment 5. InpSection 8 of the principal Act. after sub-section (3), the following sub-section
of Section & ghall be in'serted, namely :— '

‘(4) The procedure provided in sub-section (3-A) of Section &
relating to reservation of seats in the Parishads for the Scheduled Castes,
the Scheduled Tribes and Women shall, as for as may be, be applicapte for
the pirposes of reservation of offices of Presdients to bemade by the
.Government under sub-section (3). ", y

Amendment 6. Section 9 of the principal Act shall be renumbered as sub-section (1)
of sectlon 9 tpereof and, after sub-section (1) as so renumbered, the following' sub-sectians shall
: be ipserted, pamely ;— : oo .

*(2) When the office of the President is vaént the .Vice-President
of the Parishad shall, for all the purposes of this Act, exercise tha
powers gnd perform the [unctions of the President tntil the new President
is eleoted,

(3) When the office of the President is vacant or the President has .
N ) -been continuously absent from the district for more than fifteen days
or is incapacitated for more than fifteen days and there is cither a vacancy in
the office of the Vice-President or the Vice President has been contrnuonsly
absent from the district for more than fifteen days or is incapacitated
for more than fiteen days, the powers and functions of the President
shall devolve on an elected member of the Parishad from out of a
panel of three such members in ofder of priority nominated by the
President in that behalf Who shal! be the officiating President and shall
exercise the Powers and perform the functions of the president, subject
to such restrictions and coadittons as may be prescribed, until the
President or Vice-President assumes office on being duly elected or, as
. the case may be, takes charge of this office.
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(4) The President shalt nominate the vanel as referred to in sub-section (3)
within a period of one month (rom the date of the first meeting of the
Parishad, failing which, the Parishad shall nominate, the panei in its first

" meeting held after the expiry of the aforesaid period of one month?,.

m&&mmi 7. In Section 51 of the principal Act, in sub-secticn (1), for the words ‘‘of the
of " provisions”, the words ' of the purposes” shall be substituted, :
Seclion 51, :

Saving. 8. The amendments made by this Act shall not apply to the law in forte in tho
Scheduled Areas referred to in clause (1) of article 244 of the Constitution.

Repeal and

SNty 9. () The Oriss2 Zilla Parishad (Amendment) Ordinance, 1995 is !1ercby repealed. 821%% ncp
' ‘ 1555

(2) Notwithstanding such repeal, anything dome or any action taken under
the principal Act as amended by the said Ordinance shall ba deemed to
have been done or taken under the principal Act as amended by this Aect.
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" ORrssa AcT 17 oF 1997
*THE ORISSA ZILEA PARISHAD (AMENDMENT) ACY, 1997

{ Recsived the assent of the Governor on the 21st December 1997, first published In an extracrdinary fssue
of ghe Odssa Gazette, dated the 22nd December 1997 | _

AN ACT FURTHEOR TO AMSND THE ORISSA ZIELA PARISHAD ACT, 1991,

Ba ft enaoted by the Leglslature of the State of Orissain the Foriy-eighth Year of
the Republic of India as follows :—

Sho title 1. This Act may be called the Orlssa Zilln Parishad ( Amcndment ) Act, 1997

Amendment 2. In the Orissa Zilla Parishad Act, 1991 { hereinafter roferred to as the principal ?_}“}&whﬁ
of sectlon 1. Act ), in section 1, sub-section (5) shall be omitted. or i

Amendment - 3. In section 2 of the principal Act, after clanse (i), tho following clause shall be
of sectlon 2. jgserted, namely:—

‘(J-1) **Scheduled Arezy’” means the Scheduled Areas as referred to in clause (1) of
Artlele 244 of the Constitntiony’. :

Amengmens 4. In section 3 of the Principal Act—

a . .

: {1) in sub-section (3), clause (zii) shell be omitted } and

() sfter sub-section (5), the following sub-section shall be_ inserted, namelyi—

) Notwithstanding anything to the contrary in this Act or in any other
law for the time beipg in force, in the Scheduled Arees,—

(o) no prospecting license or mininglease for minor minerals or concession
for the exploitation of minor minerals by auction shall be granted under
any law on or after the commencement of the Orissa Zjlla Parisbad
% A:_ngnddment)Act. 1997, except with the prior recommendation of the

arishad]

(8) no acquisition of land for development projects and for resettling or
rohabllitating persons affected by such projects shall be made under any law
without prior consultation with the Pariskad ; and

(¢) the Parishad shall plan and manage the minor wates bodles.”.

Amndr ucume? 5. In section 6 of the principal Act,—
4] an L.
. {a) In sub-section (3), after the proviso to clause (a), the followlng proviso shall
be inserted, namely:—— .

“Provided further that {r the Schedulcd Aress, not less than one-half of the
total number of scats to be filled by such direet election shall be reseryed
for the Scheduled Tribes;”; and _

(b) after sub~section (5), the following sub-section shall be inserted, namely;—

‘“(6) Notwithstandln%anythlng contalned In this section, the Govern-
ment may nominate to a Parishad in the Scheduled Areas persons belonging
to such Scheduled Tribés as have no representation in the Parishad:

Provided that such nomination shall not excced one-tenth of the total
. members to be elected under clause (a) of subssection (1).".
Awandment 6. In sectlon 8 of the principal Act, in sybe-section (2), the following proviso shall
of section 8. be Bdded to clause (a), namelyi—

“provided that In the Scheduled Arcas, offices of Presidents of all the
Pariabade shall be reserved for the Scheduled Tribes.'. :

*For the Bill Seo Ori%sa Gazetts, EXtraordipary, dated the 8th December 1997 (No. 1511)
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ORISSA- ACT 4 QF 2001
*THE ORISSA ZILLA PARISHAD (AMENDMENT) ACT, 2000

[Recaived the assent of the Governor on the 22nt May, 2001, first published in  8n extraordinary
Issue of the Orissa Gogzette, dated the 26th pey, 2001] (No. 994)

Short title.

Amendment
of section 3.

Amendment]]

of
_ sactlon 11,

Amendmant
of sections
18 and 17.

Agcounta

snd audit.

Amand'mant
0
section 36,

-

AN ACT FURTHER TO AMEND THE ORISSA ZILLA PARISHAD ACT, 1991,
Bo it enccted by the Legislature of the State of Orlssa In the Fiity=firet Yeet
of the Republic of India &s follows ;:— '

1. Thig Act may be called the Orlssa Zilla Parishad (Amendmant) Act,
2000. a7 ..

2. In section 3 of the Origsa Zilla Parishad Act, 1991, (hereln after referied ?;i?fnl‘;gtl
ta as the principal Act), in subssectlon (3), clause (vil} shall be omitted. - ‘ ’

3. In section 11 of the principal Act, after sub-sectlon {2). the followlng
subssection shall he Inserted, namsly :— _

“(3) Nothing in this Act shall prevent any member referred to in clauses
{c) end (d) of subssection (1) of section 6 to nominate a person to
représent him 'n any meeting of the Parishad except the meeting
convened under section 39, where such member cannot attend the
meeting due to other engagements, and, in every such cese, the
person sO nominated shall have the right to speak in, and otherwise
take part in the proceedings of, the mesting of the Parlshad but shall
not, by virtue of thls provision, be entltled to vote.”

&, For sections 16 and 17 of the principal Act including the marginal
headings thereof, the following section shall be substituted, namely :—

“16. (1) The Parishad shall keep regular accounts of receipts to and dis-
bursement from the Zilla Parlshad Fund and such accounts shall be
published In the prescribed manner.

(2) The provlsions contained In sub-sectlons (2), (3), {4) and (6) of
section 100 of the Orissa Grama Panchayats Act, 1964 shall mulatis 2;‘;3‘;;‘"
mutandis apply In regard to the sudlt of the Zilla Parishad Fungd™,

5. In the printipal Act,—

(/) forthe marginal heading of section 3B, the following merginal
heading shall be substituted, namely :—

“Namination on faflure of slection, and
dereservation In certain ceses.” and

(#/) section 35 shall be renumbered as sub-section (1) therecf and after

sub-section (1) as so renumbered, the followlng sub=section shall be
inserted, namely :—

*{2) Where the seat of any member is reserved under sub-section (3) of
section 6 for any particular category and the Government
fails to nominate under sub-section (1) a person to such seat,
for non-availabllity of any eligible person befonging to that categorv
such seat shall, on recommendation being made to that effect by
the Collector, he dereserved by the Government after such enquiry
s it may deem fit and shall, thereafter. be filled up by fresh ejection,”

®For the BIll, See Orlssa Gazetle to Extra ordinary dated the 29th November 2000(No. 1678)
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ORISSA ACT 13 OF 2001 o s
*THE ORISSA ZILLA PARISHAD (AMENDMENT) ACT, 2001

{Received the assent of the Governor on the 3rd September 2007, first publihsed in an
extraordinary issus of the Qrissa Gazette, dated the 7th September, 200} (No, 76‘50)]

AN ACT FURTHER TO AMEND THE ORISSA ZILLA PARISHAD ACT, 1991.

BE It enected by the Leglsiature of the State of Qrissa in the Fifty-second Year of the
Republle of India as follows :(—

Shost title 1. This Act may be called the Orisse Zilla Patished {Amendment)
Act, 2001,
Amendmens 2. in soction 6 of the Orlssa Zlile Parished Act, 1991 (herelnafter 1eferred Orissm Acy

of Section 8. tg as the principal Act),— 17 of 198],

{a) in sub-section (3),—

(7} in clause (b<1), the commas and words, “,ond shall be allotted
by rotation to different constituencies thereof” shall be added at
the end, and

(/) Inclause (c), for the words *and the Scheduled Trlbes”, tha
comma and wotds, *“the Scheduled Trlbes and the backward
class of citizens' shall he substituted ;

() In suh-sectlon (3-A),—

(/) In the opening portlon, aftet the word, brackets and letfers
“clauses (a), (b}, the commas, hrackets and letters “(b-1),
(b2)" shail be Inserted,

(#) In clayse (b), the comma and words, “and In case of packward
class of citizens such reservation and rotation shel] be in the
prescribed manner” shall be added at the end,

(I Vo sub-clausa (i} of clause (d), for the words “and then tar
the Scheduled Tribes™, the comma and words, ‘‘then for the
Scheduled Tribes and thereafter for the backward class of
cltizens’” and fer the words ‘‘and the Scheduled Tribes”, ths
comma and words, “the Scheduled Tribes and the backward
class of citizans” shall be substituted ; and

(¢) after sub-section (3-A}, the following sub=section shall be Inserteds
namealy i~—
**(3-B) The reservation of seats under clauses (a) and (b} of sub-
section (3) shall cease to have effect on the exPiration of the perigd
specifiod in Articla 334 of the Constitution.”.
3. In section 6<A of the principal Act, after sub-ssction (3). the followlng .
:}'s';':,?::" subi-section shali be inserted, namely :i— ' T
-A. *(4) The Election Officers, Presiding Officers and any other Officers
appolnted or designated for the time being for the conduct of
elpttions undar this Act shall be desmed to pe on deputation
to the Election Commission for the Pericd commencing on the
date of the notification calling for such election and ending
with the date of dsclaration of the rosults of such election and,
accordingly, such officers shall, during that period, be subject
to the control, suberintendence and discipline of the Election
Commission®,

* # Bor the Bill, see Or/ssa Gazetts, Extraordinary, dated the 3rd August, 2004
(No. 14p1)

D e et
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;}"’}i:i“r“’g‘. 4. In section 8 of the principal Act,— - -

{f) in clayse {a) of sub-section (1), far the words “shall "be’ convened

after”, the words and commas *'shall be convenad within twenty<

C two days, but not befare the expiry of seven days, from the date of’”
e : shell be substituted ; ° |

“(ﬁ) in sub-section (2), the word ‘"and’* occurring at the end of clausa_ .
s o . - (3)shall be omitted and for cleuse (b}, the followmg clausa shall

" be substituted, namely :—

“(b) as nearly as may be, but not less than, one-third of the total
number of offices of Presidents reserved under clause (a)} shall

T . ba reserved for women belonging to the Scheduled Castes or,.___--‘

L i as the case may bs, the Scheduled Tnbes

(¢) as nearly as may be, twenty-seven per centum: of 'the offices

of Presidents in Parishads shall elso be resetved in favour of

- backward cless” of citizens as referred to in clause (6) of
Article 243-D of the Constitution ;

(¢) as nealy as may be, one-third of the total nimber of offices ot
Presidents reserved under clause (¢} “shall be reserved for
women belonging to the backward class of citizens; and

(e} as nearly as may be, but not less than, one- thlrd (mcludmg the

: number of ofiices reserved for women balongmg to the
Scheduled Cestes, the Scheduled Tribes and the backward
cless citizens) of the totz!l number of ofﬂces of presidents in
Pzrishads shall be reserved for women.” 1

(fi} in sub-section (3), for the words “znd women”, the comma and
the words, ‘*backweard class of cilizens and women" shall be
substituted ;

(i¥) in sub-section {4), for the words ‘““and women” the comma and
words ““backword class of citizens and women' shall be substituted ;
and

| (vj aftar sub-sgCtion {4), the following sub-section shall be inserted,
namely :—

“(5) The reservation of offices of Presidents under clauses (a) and
(b) of sub-section (2) shall cease to have effect on the
expiration of the period specified in Article 334 of the
Constitution”,

ATendtrpuennt, . b. In section 33<A of the principal Act, in the concluding pgl‘”oﬂ of -..
g;:::’ sub-saction {2), for the words "thiity days™, the wards ‘:seven daye" shall be

gubstituted.

L)

-

______________________________
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